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’ CENTRA L ADMINISTRATIVE TRIBUNAL
ERNAKULAM BENCH

0OA 29, 67,87, 113,126, 137, 181, 212, 266, 268,
269,.277,281,299, 300, 301, 302, 303, 319, 325,
326,327,328, 329, 331, 333, 344, 345, 346, 347,
348,350,351, 352, 353, 354, 355, 356, 357, 358,
359, 362, 363, 364, 366, 368, 369, 370, 371,372,
373,380, 381, 384, 386, 388, 390, 392, 393, 394,
395, 400, 404, 406, 413, 423, 444, 453, 488, 492,
499, 507,509, 510, 557, 566, 567, 580, 582, 601, -
634, 635,791, 822, 880,898,904,905,939,942,
952, 1100, 1202, 1225 of 2013.

Thursday, this the 6" day of March, 2014

CORAM:
Hon'ble Mr.Justice A.K. Basheer, Judicial Member
Hon'ble Mr.K.George Joseph, Administrative Member

L. ° 0A292013

I. . C.H. Mohammed Yasin
> S/o Kidavu Koya,
- Chamayath House, Kiltan Island,
Union Territory of Lakshadweep-682 558

Y]

INP.Latheefl
S/o Atteka _
Thiruvathapura, Kiltan Island,
Union Territory of Lakshadweep-682 558 Applicants

(By Advocate: Mr.Shabu Sreedharan)
Versus -

I. Union Territory ol L.akshadweep represented by
© the Administrator, Kavarathi Island-682 555

The Director of Panchayath
° Union Territory of L.akshadweep
Kavarathi Island-682 555
3. ‘The Chairperson

Village (Dweep) Panchayath
Kiltan Island, Union Territory of LLakshadweep-682 558




4. The Executive Officer s .
- Village (Dweep) Panchayath :
| Ij(iltiarf;l'flsjl}anq,j Union Territory of L.akshadweep-682 558

5.  The l’rincibal
Government Senior %condary School
Kiltan Island :
Union Fexrltory of Lakshadweep-682 558. Respondents

(By Advocate:  (Mr.S.Radhakrishnan (R1,2 & 5)
o (Mr.R.Ramdas (R3)

2. OA 67/2013

[ Seedikoya.M.
S/o Abbosala Koya
~ Malayattiyoda, Kiltan Island
Uhidn”’l’erritory of Lakshadweep-682 558.

Malsha

S/o Kldavu Komalam

'Thenal<l<al House, Kiltan Island

Union Territory of Lakshadweep-682 558.

[R9)]

3. Abdulla A.P.
S/o Khalid
Alimapura, Kiltan Island
Unjon Territory of [Lakshadweep-682 558.

4,
) }""'a lllam, Kiltan Island
U,' on Tgarx _ory of L akshadweep 682 558.
5. Sayed ,M'uhdmmed Koya C.H.

So; Muthukoyd
Chamayath House, Kiltan Island
‘Umon Tcmtory of Lakshadweep-682 558.

- 6. Rafcd< Kha H M.

S/o Abdul Rehman
Aliyar House Kiltan Island
Umon Iemtory of lLakshadweep-682 558. Applicants

(By Advoca&e; Mr‘vShabu Sreedharan)

Versus




X

3

1. Um_on Ten 1tory of Lakshadweep represented by
the Admmlsuatm Kavarathi Island-682 555

2. The tor"of Panchayath
iofi: Térritory of Lakshadweep
Kavalathl Island 682 555

L3, he Chalrperson

Vlllage (Dweep) Panchayath
Klltan sland Union Territory of Lakshadweep 682 558

4. The Executive Officer
Village (Dweep) Panchayath
Kiltan Island
Umon I err 1t01y ofLakshadweep 682 558 Respondents

(By Advocate (Ml'.S.I{adhakI'lshnan-(Rl 2 & 4)

3. O"A 87/22‘013,

I /\bdul Salam P.P. , age 43
Slo galdmuhammed
Puthlyapula Kiltan Island
Lakshadweep

Applicants

Versus

1. ”Ihe A:dlninviMStr_at‘or :
Wnion Territory of Lakshadweep
-lggy;a,rachi 682555 -

nvironment Warden
D.épaltment of Environment and Forest,
K: tan Island Lakshadweep 682 558

4, I hc C 1anpmson Village (Dweep) Panchayath ‘
Klltan Island Lakshadweep-682 558 - Respondents



Mr.S.Radhakrishnan (R1,2 & 3)

(By Advocate |
'.MI‘.R.’Ram‘das - R4)

4, 'OA 113/2013

L. Muthukoya T P
~ S/o Kidave Hajl
Thnuvathapula Kiltan, Lakshadwecp

2. Sahh P L
S/o Iblahlm Ha_]l
Pandala Klltan akshadweep.

3. Yacoob P K
 S/0 Subair.A.
- Punnakkad, Kiltan, Lakshadweep.

4. AliMohammed ,
AS/o Attaka Aliyar, Kiltan, Lakshadweep.

5. Kunhlkoya AP. ~ :
- Slo. Sayed Muhammed P K. ' ‘
A-lfakkglapura Kiltan, Lakshadweep.

7.
8. Sathdx C II
- S/o Mohammed P.
9.
10.

Applicants

(By AdwocateMsDalsy [ Daniel)

Versus




)

(O8]

Lo

_ UT §f ak

The Administrator

Union Territory of Lakshadweep
Kavarathi-682 555.
‘T]ie'Chairpexso'n

Village (Dweep) Panchayath
Klltan 682 558

’ljhe'f:'mplﬂqyment Officer
Kavarathi, Lakshadweep-682 555

Director of Panchayath

‘Department of Panchayath

Kavarathi — 682 555

The Executive Officer

“Village (Dweep) Panchayat, Kiltan — 682 558

Iléit:icultulal Assistant
V11 age (Dweep) ’anchayat, Kiltan-682 558.

(By Adv o :Ee;.’Mr 9 Radhalmshnan R1,3 4&5)

Agadulla K (,

S/o Yousuff

Kanmchetta Kiltan Island
UI of Lakshdadwcep 682 558

Kunhl M .
S/orAmbukoya
M: el, <1fltan Island

weep-682 558

S/ 0. Monhamme'd‘
Komalam Klltan Island
U F ofLakshdadwcep 682 558

Sa]ecm P. P

Q/o Harhsa

Puthenpura Kiltan Island

UT odekshdadwcep 682 558

g{ai:e‘e-k f;P . P '

EK"‘iltan Island
shdadweep-682 558

Respondents



.-,"T‘J;;".;.’k\Jv"‘"}ji.‘hiv_fﬁ‘fi{é?" C

7. Abdul Kasnn P V
S/o. Munee1 .
Pentamvell Kiltan Island
uT Qf_ .akshdadweep-682 558. Applicants

~ (By Advocate: Mr.Shabu Sreedharan)

Versus

gUmon Femtoxy of Lakshadweep represented by
_ the Admmlstratox Kavarathi Island-682 555

2. The Duector of Panchayath
: Umon Territory of Lakshadweep
Kavarathl Island 682 555

‘fhe Chanrpel son
Vlllage (Dweep) Panchayath
Kslpaq Island, Union Terr itory of Lakshadweep-682 558

(S}

4, 'l‘h'e'lI:x'e‘cmive Officer .
Vlllagc (Dweep) Panchayath
Kiltan' sland Umon Territory ofLakshadweep 682 558

101{ Ie'm‘tmy of Lakshadweep-682 558. Respondents

-a" :

(By Advocate o (M1 S.Radhakrishnan (Rl 24 & 5)
6. OA 137/2013
[ Jalaludheen K K.

S/o. Shalk Poovalap
Poovala,p llouse Klltan Island,

o




4, Ameerall A P :
S/o Syed Mohammed

A;aka_lapul,a House, Kiltan [sland,
UT of Lakshadweep-682 558.

S, lsmail T
S/o Yusuf
‘Tholiyoda House, Kiltan Island,
uT ofLakshadweep—(j82 558.

6. Syed Mohammed Koya K.P.
Slo Mohammed
. Kanjipura Hduse, Kiltan Island,
UT of Lakshadweep-682 558.

7. Kasiiﬁkoyé CH.
- S/o Muthukoya

- Ammipura House, Kiltan Island,
U'l ~of Lakshadweep-682 558. Applicants

t

(By f\dvocateMlShabu Sreedharan)

Veérsus

T 1tory of Lakshadweep represented by
1strator Kavarathi Island-682 555

2. lhe .Dlrectm of Panchayath
Umon Temtmy of Lakshadweep
Kav T “h-l.lsland 682 555

3. The Chalrpew.'o"n
Vlllage {Dw ) Panchayath
i nion Territory of Lakshadweep-682 558

"_ff'lcel
(Dweep) Panchayath
rilon Territory of Lakshadweep-682 558

5. The Asswtantfngmeer
Electrical Sub Division
' Klltan Island
' Umon T emtory of Lakshadweep-682 558. Respondents




I, SadakathullaA; age 38
- S/o-Kunhi Ahammed
AJnad House Klltan Island
I aks-‘hadweep

2. Naxcu llLa P T age 26
~ S/oKunhi e,
Palllthlthlyoda House Kiltan Island
L akshadweep : ' Applicants

(By Advocate: Ms.Dé}isy I. Daniel)
Versus -
l. The AdmmlsUatm

Umon Territory of Lakshadweep
Kgl.}/dlall'll 682 555.

e "}"Ealrpelson
‘ "e:p) Panchayath

S}

r<a§ax ath1 4682 558

@

(By Advocatc Mx S Radhakmhnan (R1& 3)

Respondents

8. OANo 212/2013

PP Havvabl W/o Abdul Salam
abou1e1 Agucultmal Department

Applicant

T 'hé Dneéto{' ongn iculture
Union ]cmtmy of Lakshadweep
® Kd\/dlalll Islan-d';.— 682 555.



°

.2 TliiélAdminisfrato'r
Umon Temtory of Lakshadweep
Kavaraltl Island 682 555

(By Ad'v"o}c;ate‘ I\/In_‘ S 'adhakrlshnan)

9.
1 Sabir Al K
Kur 1yath1yoda Ilouse
Kiltan Island. ™
2. C.P.Firoz

Chemmanam Palli House
Kalpeni Island.

3.A K. I’ Cneliyakoya
Kaluppathapura House,
Kalpenl Island

4. : i
Pakklpura'-HOuse
Kalpenl Island

S. IIabsa A
Allkome House
I(lllan Island

6. /\ I’ Naseema

Aynap‘ma House .

(\dmlmstl at ‘n. of the Union Territory
oILakshadweep, Kavarathi — 682 555.
2. The’ Dnector (Serv1ces)
' Admlmstl ation of the Union Territory
of I,akshadweep (Secretariat),
Kavaxattl - 6‘32 555.

nvironment of Forests
ry-of Lakshadweep,
2 555.

Respondents

Appliéams

Respondents



e —K{kmﬁﬁi“‘ s 3",?:'»;..1‘1‘;. .
10

(By Advocate Mr S. Radhaknshnan)

10. () A No 268/2013

] ) Agatu Island
Umonf-Ten 1t01y, Lakshadweep

2. B M Mansom
S/o. Late A.C: Mohammed Jalaluddin
Bharkath Manzil
Ag,au Island, Union T cmlory
Lakshadweep

(By /—\d_vQcaAte;.Mr. Grashious Kuriakose)
Versus
l. lhc A(_:lmmlsualor

Uni Temtoxy ofLakshadweep,
Kavaralhl 682 555.

2. Thc Duectox of Panchayath
Dcpaxtmcm of}’anchayath
Kavaxalu - 682 555

3. Duectm omeence and Technology
and it

f:;Lakshadweep

4. 'Dn ector (L’a_b

& Employment)
_ Kava1ath1 6 :

:555

5. Specna Off‘cer '
Vlllage (Dweep Panchayat Agattx) - 682 558

'(By/\dvocatc M, S Radhakushnan)

1. ()A 269/2013

Applicants

Respondénts

‘Applicant



e
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Versus

1 ory':-of Lakshadweep
th 682 555

2. °4"il~“'hé'~,v(,ﬂlja1rpelyson
~Village (Dweep) Panchayath
Kiltan-682 558 -

3. The Empl‘(‘)ymént Officer

Kavérathi [.akshadweep-682 555.

4. Director of" Panchayath
Depa1 tment of Panchayath
Kavaxathl 682_‘555

5. 'I he Executwe Officer
Vlllage (Dweep) Panchayath
.Klltan -682 558

6. I—lontlcultuxal A551stant
Vlllage (Dweep) Panchayat,
Klltan 682 558

=Y

(By Aq_v;'o,cat,cf; E ‘.(:I\:./;l:r.S.Radhakrishna-n (R1,3 & 6)

Versus

.'(,

Respondents

Applicant



N .ogi it 3 fygagh &
R LRt o L
EEREET)
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4.
. Respondents

(By Adv hakrishnan — R1-3)
13. '
I

Sto Saynd VK.

Vallomkadlyodu

Kiltan sland, Eakshadweep
2. 'Sayed BadushélMuhideen S.V.

Shahar Ban Vilas House

=Chetlat. . Applicants

- (By Advocate: Mr.Gra‘shious Kuriakose, Sr. & Ms.Daisy | Daniel)

Versus

l. 1 he; A,dmlmsu ator
UT of Lakshadweep, Kavarathi-682 555.

2. Dneclm S
Scxence & Technology
Chetlat 682 556
3. Dnectox ofl’anchayath
4.
S.

Chetlat '682 556

© 6. Jumox Smenllﬁc ‘Officer

Chctl'u 682 556.

7. Accounts Ofﬂ 1 ‘
' grathi-682 555. Respondents

ddhakrishnan-R1-3 & 5-7)




13.

10.

1.

12.

i S

14
OA 300/2013

B.Koya, age 42,
S/o0 Bammad, Bilutheth House
Andrott Island.

B.Ahammed, age 43
S/0 Mohammed, Bakakada House
Andrott Island.

K.K.Mohammed Basheer, age 49
S/o Nalla Koya, Karakunnel House,
<Andrott [sland.

P.P Iassan, age 41,
S/o Sayeed Bukari M.P.,Pandathpura House,
Andrott Island.

M.P.Pookunhi, age 50
S/o Khader, Matharapura House,
Andrott Island.

M.Bampathi, age 50,
S/o Asainar, Kakkett House,
Andrott Island.

C.Mohammed Kasim, age 44,
S/o Koya Kidave, Chettathada House,
Andrott Island.

K.P.Mohammed Yaseen, age 33,
“S/o Nallakoya, (attupla House,
Andrott Island.

T.P.Shamsuddeen, age 30, '
S/0 Kunhi Koya, Thattampokkada House,
Andrott Island.

B.Mullakoya, age 43

S/o Kidave, Bithnatt House, K‘avaratti [sland.

P.P.Fathimath, age 41,
D/o Kunhiseethi, Pa]ath Pulhlyapura House,
Andrott [sland.

A.Jamal, age 48,
S/o Abdulla Attalada, /\hyathaia House,
Andrott Island.



o s

13.  A.Mohammed Mustafa, age 32,
S/o Kidave, Aliyathara House,
Andrott Island. "

14, L.Khadeejomabi, age 47, |
D/o Buhari, Lavanakkal House,
Andrott Island.

15. _C.Pookoya, age 42,
S/o Sayeed Mohammed, C Kunnashada House,
Andrott Island. )

16.  K.Subaida, age 39 years
D/o Kidave, Kunnashada,
Andrott Island.

17.  A.Kunhi Seethi, age 51,
S/o Ukkas, Aliyathara,
Andrott Island.

18. T.B.Mohammed'Hussain, age 37,
S/o Kosamma C.P., Thacherry Biyyada,
Andrott Island.

19. P.N.Hakeem, age 48,
S/o Siddique, Pudiya Nalam,
Andrott Island.

20. K.K.Kunhibi,-age 52,
S/o Yousaf, Komalam Kattu,
Andrott Island.

21, K.K.N.Khadeejommabi, age 39,
S/o Sayeed Mohammed Koya T.P.
Kolikkat Neduvilakam, Andrott Island.

22. . Mohammed Murshid, agé 36,
' S/o Koyamma K.P., Moosathada,
Andrott Island. '

23.  K:.C.Mohammed Hussain, age 39,
S/o Sayeed Ismail, Kannichetta,
Andrott Island.

24.  P.P.Hamza, age 34,

+ Koyakidave M.P., Pandathpura
Andrott Island.



25.  M.P.Khaleel, age 37,
=S/0 Assainar, Matharapura House,
Andrott Island.

26.  P.P.Hassan, age 41,
S/o Abdul Khader I( Pelumpally House,
Andrott Island. :

27.  P.M.Thajunnissabi, age 39,
D/o Majeed, Puthiya Maxml
Andrott lsland

28.  L.Pathummabi, age 37,
D/o Yousaf T., Lavanakkal House,
Andrott Island.

29.  H.K.Hussain, age 35, |
S/o Pookunhi, Halookakkada House,
Andrott Island.

30. M.P.Mohammed Rafeek, age 31,
S/o Koyamma, Kunnamkalam House,
Andrott Island. '

31.  K.Mohammed Fasal, age 32,
S/0 Kunhi Seethi Koya,
Kadiyammada House, Andrott Island.

32.  K.Mohammed Basheer, age 34,
S/0 Aboosala U.K. Kunthathalam House,
Andrott Island.

(OS]
(OS]

K.K.Mohannned Farook, age 27,
S/o Kunhi Seethikoya, Kerakkadamali House
Andrott Island.

b

34. A, Rasheed Khan, age 39,
' ecd Ismail, Aliyathara House,
r I&lcmd

35. ( Abdul Salam, age 33,
Slo Muthukoya, Kannathimmada House,
‘Andrott Island.

36, K.K.Anwar Hussain,age 31
S/o Koya V., Kerakkada House,
Andrott Island.



39.

40.

41.

42.

44,

45.

46.

47.

P.Mohammed Rafee, age 25,
S/o Mullakoya, Pachanal House,
Andrott Island.

T.M.Mohammed Aliyul Akbar, age 32,
S/o Basheer, Kakachiyapura House,

Andrott Island.

Basheer Karakunnel, age 41,

S/o Sayeed Mohammed A.C., Karakunnel House,

Andrott Island.

Ubaidulla, age 29,

.S/0 Seethi, Bappathiyada House,

Andrott Island.

P.P.Mohammed Farook, age 37,
S/o Pookunhi Koya, Thekila Illam,
Andrott Island.

M.M.Sayeed Hussain, age 27,
S/o Sayeed Koya, Moosankakkada House,
Andrott Island.

M. C Hammedathbi, age 37,
'D/o Yousaf, Mylachetta House,
Andnou Island.

' D(')ula'thabi, age 33,

D/o Kidave, Lavanakkal House,
Andrott Island.

(;uhdt Madeena Beegum, age 37,
D/o Mohammed B, Aliyathara IIOUSe
Andrott Island.

Yookunhi Koya, age 36,
§/éo /dcoob, Kolikkatt House,
Andlott Island.

K.Der-;\/esh Mohammed, age 36,

S/o Sayeed Mohammed, Kachashada House,

Andrott Island.

(By Advocate: Mr.K.B.Gangesh)

Versus

Applicants
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“The Administrator
Union Territory of Lakshadweep .
Kavarathi -682 555

Director of Education

Directorate of Education

Administration of the Union Territory of
Lakshadweep, Kavarathi. ‘

Director of Panchayats

Department of Panchayats
Administration of the Union Territory
of Lakshadweep, Kavarathi-682555

Village (Dweep) Panchayat
“Androth Island represented by its
Executive Officer.

Faisal Ameen
S/o Pookoya N
Achammada House, Androth.

Mohvagj})med Shamsheer M.K.
S/o0 Bathesha U.P.
Mayamlkkada House, Androth.

Moh"ammed Asker -
S7o Séethi
/-\l_iyathara House, Androth.

No L;sha khan M.K.
S/o:Stied Koya
kakkada House, Androth

nmed Kasim P.P.
dave, Palathupra House, Androth

Abdu l/\ kbar
S/ Subair o
‘Pandath Puthiya Pura House, Androth

5 Mu_jéeb Rahman
S/o l:bl'ahim
Aliyathara House, Androth




13.

15.

17.

18.

19.,

14,

19

Moha.mmed Hassan
S/o Kunh1 Koya
Ayenamada House, Androth

Mohammed Abdusalam T
S/o Abusala
Thecher1 House, Androth

Muh’ammed Rafi
S/o Nalla Koya K.

' Poodamkakkada House, Andfoth

Muhammed Kassim
S/o Koya
Shaikkinte Veedu House, Androth

P.P.Koyamma
S/o P.K.Kidave
Pfa'lath'upura House, Androth

Muhammed Khaleel
S/o Abdulla
Allyathala House, Androth

Muhammed Basheer C.P.
S/o Abdul Khader
Cherikkal Puthlyapura House,

' Andloth

Mr.S.Radhakrishnan — R1-4)
(Ms.Rekha Vasudevan (R5-19)

Respondents



16.

&

()A:301/2013_ o

/\tta-ko:ya T. V age 44
S/o Koya Thankgal T,
T hanlath Vallyakkattu

Sayeed K'oya age 43 :
S/o KoyaKidave, Allyathala House,
Androth Island |

Mohammed, age 54
S/o Shaban, Biriyammada House
Androth Island.

Yousalf, age 60
S/o Ahammcd Kandalath House,
/\ndxoth Island

MuJeeI) Rehman age 35
S/o: Koya Katachetta House,
Andloth Island |

/;\bd'ul, }’Nasar{jage 38
S/o0.Nalla Ko‘ya Kunnashada House,
/\ndxoth I Iand

Mohammed BdShem age 37
S/o Yacoob, Ahyathdla House,
/\ndJ oth Island

S/@ i ; KGya Pandath Puthiyapura House
Andldﬂwf‘l land:

I ookoya :age '-'44l
S/o- Koyamma Mayampokada House,
/\ndxoth IsIand

I\ouIaI age 43
S/o. Koyamma I(oya Thacheri House,
/\ndxolh IsIand




13,

14.

16.

17.

| ) 19.
20.

a1
22,
_23..

4.

'Jalal-age 37  ,
S/o- Kunmsecdhn Palathupura I—Iouse
'Andloth Island g :

Falook age 49
S/o Koyamma Pochalam House,

e; Moodampula House,
age 42 |
kem Pura House,
Kpi_‘_ﬁriashada House

o

1yaudden age 33 _
h:ammed Neclathupura House

’

Reldad Becbi age 46



25.
 26.
27.
28.
29,
30.
3. l
32.
33,
34,

35.

Anclom Island s

Mohammed Saleem age 42

S/o Sayeed Mohammed,; Kunnasllada House,

: Andloth lqland

~ Gafoor, age 41-

Slo lhang,u Koya Pentamvell House
/\ndloth Island ‘

Sliadcequelage 43 :
S/o Kidave, Modlyothada IIouse

' 'Andloth Island

ghdndVdS age 33
S/o Kunhi l(oya Pochalam House,
/\ndl()th lsland

Pookunhl, age 50n

myas”dge%
S/o. Hamza K@ya Allyathara House,
/\ncxoth lsla_' o

Mohammed Basheer age 39



37.
38,
39.

40.

42,
43.
44,
45.
46,

47,

23

Mohammcd Saleem age 33

Slo: Koyamma Kanmpura House,
Andloth Island

Sham'suddeen age 33
Slo’ /\bdul Kader Belnchetta House,
Andloth Island EE

KUﬂhlSCGth ag,e 4
S/o /\boo Sala, Lavanakkal House

. Andloth l%land

- Yacoob age 45

S/o gdmddcen Kunnashada House,

_ Andxoth Island

Abdul ']abbar ag,e 38 |
S/o Sayeed Mohammed, Kannichetta House,

_Andloth I%land

Jamal agc 4] _
ee:d Buka11 Bidumkattu Bilutheth House,

' I/o Nallakoya Lavanakkal House,

Andloth I%land

l

Shahanas_B.eegjum age 28

Iqbdl age 42 ,
Sto, Yousaf ' ndaram House,
/\ndloth slai d.y.




48,

49.

50.

51,

53.

54.

55.

56.

57.

58.

59.-

LTyl Sy e e L
G D

ok

Has%an age 39
Slo Sayced;‘:Bvukan Mathar apura House,
/\ndlothsls nd -

S/o Pookoya Neganmadé House,

v Andxoth Island

Koya, age 36
S/o Attakoya, Mathil House
/\ndlom Island

Kamll age 4]
S/o:Muthu Koya Palathupma House
/\ndloth sland '

Sakauya'age‘:_??_» o
9/0 Muthukoya Bllutheth House,

Sallh age 37 »
S/o | (umkoya Aynamada House,
4 /\nd1 oth’ ,Island | :

Sayecc Mohammed age 42

S/o Kasimi, Achadapurakattu House
/\ndloth sland o

Eagef 29 -
unnashada House



61.

- 62.

64.

65.

66.

67.

68. 1

69.

- 70.

S/o /\boo Salah; Pelumpalll House
Andtoth Island |

‘ Mujeeb Rehman, age 37

S/0:Sayeed Buhari, Karakunnel House
Ahdrol‘h Is]ahd :

Noufel K, agc 33
S/o \Jatta:va Koya Chenyadam House

Shamsu Shumoos age 34
Slo: Chcnyakoya M. Pentamwlapura House
/\ndtoth Island

: ""d'ul ‘Naser, age 308
{ottiathattu House

,hahulla age 33
oya ‘Nallal House

g;Og,(UnhlSCthl Pelumpalll House

' Andkoth Island

Rlde agc:29

P.a:ﬁ'dathu Lavenakkan House



Py

72.

73.

74,

75.

76.

77.

8.

79:

g0.

82.

&3.

| /\ndxoth Island

LIRS R P S

26

Rahmat age 42

'S/o Poo Kiitty! M Mathll HOUSC

Andloth Island

‘Mol ammcd Hassan age: 37
“Achammada House

5/0 Sayeed Mohamme
/\nd1 oth I : land

Shamsudeen age 32

S/o Muthu: Koya K. Neila1 House
/\ndloth I%land

Mohammed Naseex age 28
S/o Muhammed, Pentamvelipura House
/\ndxoth Island. |

Raulath Beegum, age 29
Slo “hangakoya, Arathupura House
Andxoth lsland.

Fathahuddeen age 38 .
§/o Kidave U K., Makket House
/\ndxoth Island:

S

Mohammed Mustafa age 33
S/o /\hammadlya Jabalpura House
/\ndloth Island

\/lo} amqu Kamm age 47

S/o YouséfﬂM’ethan -apurakatte House
Andioth Island




4.
85.
36
87

88.
- S/o Nallakoya, C.L., Tharampalli Makket House
' Andtoth [sland

89.
90.
"'91.
92  ;
93. |
94.'

95.

“Fathahullg; dgje 34

27

' /\ual\oya aoc 49

S/Q Yacoob ll‘yathara House

| ‘P:‘Ehiyapura House

S/o Sayeed Mohammed,-iPalhyett House
And:oth IGland '

Bashcel age 55
T hachcn \/Ioosathala

/\ndtoth Island

Mohammcd F axook age 33

Saleom age 31
: 6/0 Seethx falakurmel House

Sabn (han age 33
. S/o Koyammakoya "Thattampokkada House




e

107.

96.

97. EHEN B
S/o Thangako chali House
/\ndloth ]S]dl‘ld

98. \40hammed Musthafa age 42

E dayakka] House
Androth ]qland

99. Navas, age 25
S/o Hussain; Thahira Manzil
Androth Island.”

100. Shénavas, age 33

: S/o Shalafudeen Mathil House
/\ndxoth Island

i 'i:?fli

101. Ha%san dge 33
9/0 %ccthi M, Lavanakal House
/\ndloth Island

102. Mohammcd Basheel age 42
‘S/o Yousa?f, \Jellal IIous_c

104. /amul Abxd age 26
S/o l\ldave K Palliat House
/\ndloth Island

10S. \/Iuthu l(oyci age 39
S/o Kunhi, Seethl Makkette
/\ndxoth lsland

106.

Moha‘mmc, \./Iu'khbcel agc 30

S/o &oya;:Kl QeMP , Pandathupura House
/\ndxolh Island




108.

109. . Ub:

110.

1.

S/o Satha1 Kanmputa House
/\ndroth Is]and Vi

lala] agc 49 v L
Slo You%ai P Moodampma House
/\ndxoth Is]and '

Kldavu dge 55
S/o. Indeen M, Bmyammada House

5 ,Andloth sland

112,

113.

114. Mol

116,

118.

Kldavu dge 59
S/o II_]ab Mekkat House
/\ndloth Island

Mdh’a'mmcd Salahudheen agev26
S/o Koya T:P., Kandeth House -
And\oth %land

@/o Jamal Méyompokkada House
/\ndloth Island

/\bd"’ul Gafo“oi' ‘age' 28

S/o Nallakoya T,, Bappathiyoda House
/\ndnoth I%land

v\/lohammed Yathlya Khan age 23.

,Mathll House

Kunmkoya '.ag,e 35
@/o Ahmcd Ponmkam House
/\ndloth Island



121

.12‘2Q

ﬁ{m"‘li}%‘“‘ ’«J»,,\U v
B0

‘Ab_nd age41 N
_ _ss-amcuNP Kandalath House,
Andloth Island '

Mohammed age 50 .
S/o Abdul Kljader Kaval Chetta House,
Andxoth' sla" d L

S/o §1dd1que I&unnashada‘House

. /\ndroth Island

123'.'
'124l.
125,
"'126.
| 127‘.'
128. R

129.

131

Mohammcd Aboo Salih, age 37

- Slo Musthafa Ammelam House,
: Andtoth Island

Koya age 37

' S/o @ayeed Mohammed, Lavanakkal House,

/\ndloth Is]dnd

. Mohammed Rafeek C.P. age 38 _
'S/o,'Sayeed Chenkkal Puthlyapw am

Mukbcel age 28 ,
Slo Mdjeed L., Perumpalli House,
- /\ndnoth Island

Rashced Khan age 33 :

9/0 Koyamm ! (.’Pl Bappathlyoda House g
/\ndnoth Island

Mohammcd _Kaslm age 30




' . 132. Mohammcd F azal age, 38

| S/o Kldave_: M Pf.f,' Kandalath House .
Andloth Islandi: , '

133, Fﬁo; dul'Gatoor T.M., age 38

134, Jamaliage 57
| S/6! Kidave, Poovadakkattu House,
Andloth Island S - .

135." Mohammed Saleem age 31
- S/o Hassan Kunm Keylyoda House,
- /\ndloth Island _

136 K'oyamma 'age '47
' S/o. Abeo Saleh Kava]chetta House,
. Andxoth Islland

Hidayathulla age 38
S/o Koydmma Kaxachetta House,
/\n q;.’oth sland |

138. Abdul A/eez Khan age 41
- Sh. Mohammed Birayammada House
/\ndloth Island

| I39._Shanmudddecn,a5632 .

$s/o:"S.1deeque=M P Pazhayakamkattu House
ot _ :

140.

141, 1 o age '
S/o Ahamed, P,_O Matharapura House,
/\ndxoth Is[ ds

- 142. Ilam7a Koya age 43 _
'- Q/o Kidave B ‘Allyathara House
: /\ dlolh Island -

4"-_;ss"am age 28

143, |
mmelam House,



145. A
146.
147.

148.

150.
151,
152
153.
154.

155.

| /\nd1 olh Islan'd'

3.2_"

i, Am elam House,

Mohammed lqbal age 38
S/o0 Nallakoya,, Pelumpally I—Iouse
/\ndlolh Island.”

P ookunm age | 56
S/o YousafHajl Bappathlyoda I—Iouse
Andxolh lsland

mméd Bashee1 age 38
S/o Kldave A Mayampokkada House

' /\ndx oth Island

(,hcnyakoya age 36
Slo Kunnikoya P., Thacheri House,
/\ndloth lsland

3
i

v Nasccmudheen K S P, age 28

S/o Abdul.Khadex T Kalachetta Sarommapura House,

Liyaburahmman, age 31
Slo Kunmkoya M P., Chekummada House,
And1olh lsland

Kunhabl ag,c 46 4
Slo Kadcn Petumpalll House
/\ndxolh I\sland N




157.

S/o Buhar‘l‘\‘/1

Chﬁ‘ ap?okade House
Andlothlslland f '

I58. 'Bashee‘ age O,
| S/o Sayeed" Ki.,-*:iunnnashada House
Andlolh Island S :

159. Mohammed I\ulalshl age 25
- Sho. Sayeed Mohammed Karakunnel House
/\ndxoth Islan( | :

160. Silaj, age 47
S/o Kidave K, Kunnumpura House,
Ancnoth lsland

161. Mohammed {aﬂ age 31
S/o Hamza. Koya K., Pathummapura House,
. Andloth Isla.nd :

162.

/\ ) :ul Jabbar agje 35
S/o Kunm Qeethi Makkett House
/\l'lleIh Island '

163.

164. Qajeed Mohammed age 54
S/o Kldd\/u Poovadakkattu House,
/\ndroth Isldnd T

165. Atla i

‘.166.

/\Hdl()lh Island

167. deoob age 40
S/o deavu i<, Ammelam House

' /\ndzolh lsland




168,
169,
170,

171.

174.
175.

176.

1.

’ /\ndloth Is.lan

: Depdltmeni 0

M()hd nmed Rafee age 42
S/o Koyammakoya Mayampokkada House,
/\ndnoth Island

Mullakoya age 47
5/0 MaJ ed.K:

2

/\'ndxolh Island

Mohammed Kasm age 46
S/o Yousaf, Bappathlyoda House,

/\ndloth Island

Kad(c]a ag,e’Sl: .
D/o Kidave K., Thacheri House,
/\I’ldl()lh Island

\Aullab}‘ ‘a‘c 34

Ali /\kbdl K age 25
S0 Cher 1yal<oya Kannathlmada
/\ndloth Island’.‘;; a

Versus

Ihe /\dmlm%tl alox ,
/\dmmlstmlmn ofthe uT ofLakshadweep
Kdvaxathl 682 2555

/\gncullule
W'eep, Kavarathi 682555
1lts Dnectm

UT of | aksh

Foree e RN e T ek et 3 By i _._ oo,
CO r“‘w-”‘ ?'%f.._,?:{q;_;.'_,:frv.f-.?: R

Applicants



,Respondenté _
" (By Ad?\‘:/ocate'.fli/lr-. R dhaknshnan)
17.  OA 302/20]3
l. Jaﬂcn age 35
S/o BabUJan Pannethcchetta IIouse
Amini Jsland :
2.
andam House
3.
4. Nal}akoy age 40 , '
%/o /\bdul‘]a Koya Puthoya Kanmyam House
5. daged7
d, Kombam House
6. }agé 36 |
S/‘ idave (ottechetta House
/\mlm lsland '
Jabba1 P (, age: 36
‘ S/o (,herlya Koya Pu:akkachetta House
Amml I@Iand
8. ; .
chadachatta House
d, Mampuram House
S 3 Applicants

(By Ad\/o'cale M !'{.Bi.Gange'sh')




Wit .%i;f;ﬁlﬁic_mﬁéaw’pﬁﬁr:“,‘_'.”‘.v .

36
Versus
I :'I he Adm]msnatox
/\dmlm.su atlon ofthe of Lakshadweep

'Admlmstra 10r1 ofthe UT of Lakshadweep
Kavalathl 682 555 L

3. Dnstx ict Panchayat
Amini represented by its
Executive Officer.

4. Village (Dweep) Panchayat
Amini Island répresented by its

% \eculwe Ofﬂccn :'_ Respondents

(By Advocale M1 S Radhaknshnan/M/s Sheriff Associates)

8. O_AZS_O,M

I ,‘Aboobakel P‘;,‘:age 4]
9/0 Kunhlkunhl Pallam House
Kavcnathl Island

2. \/Iusthafa B‘.K age 45

3.

4, A
S/o Chcnya oya K , Aynipura House
Kd\"cllcllhl Island

5. Yacoob K. P age 41

S/o Kidave UP. Kuttxpapepuna House
: Kavanathl I@land




10.

12.

15.

i §/o /\hmed Katt

MUJceb Rehman B age 30
S/o 1 hangakoya Bnekal House
I\d\/d]dlhl Is!and o

Sajilha P agc 32

D/o Alr /\Iadam Poovmoda House

Ka\/djdlhl Island

age 44 ;
eda_Palllpura Puthiya Il]am House

Basheel P I

flnlnada Kadapurathaba House

Kavalalhl Island

Salcem A P agé: 34 .
S/o Mohammcd C.P., Athampapepura House
Kavaxathl sland,

ssam P A, age 29
’ < P Puthlya Alikom House

S/o Muthu A;nepu]a
_'Kavalalhl Island




20.
21,
22,
23,
s

25.

27.

29.

30.

Kavalalhl

Kav‘a} ath1 Island:

Mamkfan KB, age 30
S/o At )dulla A, Kuttltapepura
Apgattl l%land R

llldayathulld S. M. age 36 _
S/o Hamizath B I( Subalda Man21l
I\avaxdlhl Island

Ansan ’P ag,e 31 :
S/o Chcnya Koya K.P. Pal<1ch1pura

' Kavalathl Island

Sullman K P age 38
S/o (1dave U P, Kuttxpappepura

v Ka\/alathn Island

Yacoob C P age 40
Slo Yousuf P.z Puleenakeel House

_S/o Iiam/atl{ ”ldda House
I\avanalhn Island;.

/\ltakoya B age 41
b/o /\bdobackex’_M_I Birekal House

S/o (asm1 24 Kunnamkalam House




32, Mohammed"Raﬁ

~Sho (,hcnya Koya Pallicha m, Pulipinnakad House
Kanldlhl Island*- ‘ :

33. PP L
S/o BabUJan M Put apura House
Knltan Island S
34. }lussamall K P ,-age. 33
S/o Muhammcd C., Kututhayapwa House
' I\avalalhl sl'md

35. Sulaimah M ége 37
: S/o Hamzath M. , Maidanoda House

Kd\/dl dlhl sland

36. Ka]a IIussam C age 37
: S/o /\hd'mmed Khan T.P., Chungam House
l .

37. ehman T K age 38

38, Mdﬁéﬁiﬁcﬁsﬁéﬁ'K P., age 32
-~ Slo Qayed Poo A, Kakachlyapura House
| Kavandthl fsland

39. 'Mohammcd Rah B age 33
o S/o /\lta]"ldq}/c T P, Beeramhoda House

40.
41, i
Theklla [llam
k 42. afeek age 37

'Poka1 achiyapura House.
nd :



43, - Mohammed B ge3l o
© 8 idave Balakaxoda House

44, :
mada House

45. - -
’S/o Mohammed , Amahathakepura House
I\avmalhl Island

46, Sharafudhéern, ao-e 24
Slo Ali A, Poovinoda House
Kavarathi Is land

(By Aci\;(o'c'ate: 1\{11’7.1§if}3.Gangesh)

Versus
I
i n' ofthe UT of Lakshadweep
2. 'Dcpculmcn FAgriculture
UT of 1 al\shadweep
K(waxdtn 689 555 1eplesented by
!llluzDuemox |
3.
4.

5. Vlllag,e (D\vocp) Panchayat
Kavalathl _‘Iisl'and Iepxesented by its

AR

(By Advocau_ M S Radh}akrishnan)

imeectta House

N e T

Applicants

Respondents



1.

P.I. Snaj age 3

S/o Abusaia, Pu‘glyalllam House

/\mlm Island

K. ( Ra/ak age 27
S/o. Khadexkoya Kunnlyatamkakkada House
Amlml sland L

K (, Moosa age 44
S/o. /\ttakoya Keelachely House
/\mml Island

T

B Kasmlkoya age 42
S/o.C.h'erivyakoya Balapp House

<oya age 4]

Ji }'}.v-."'f'bdullakoya Madam House
. /\mlm lsland

Pookunhl .
S/o T.C. Yousaf Noormahal House
/\mlm lsland .

E":B'-;-Gfi_ngs=5h>

Versus

Applicants



2. ayats
: an’chayats
of the UT‘of Lakshadweep,
3. iDnectm of I“ducahon |

Directorate of & ducation;,
Administration’ oflhe U of Lakshadweep
'[\avcnathl 6?7 555

4. \hllagje (Dweep) Panchayat
Amini Island represented by its
B ‘(CCUUVC O ﬁcel ' : ' . Respondents

(By Adi\('c},gf,feit,ﬁe",:;_ MpsE;I{adhakriﬁshnan)

20, 0.ANo. 3?2522‘013 |

. Mohammed Abdul Razak
S/o U.K. Nalla Koya
/\ualada lIougc

' /\ndnoulsland o

Moosa p

I

l\

(O]

/\ndlou Islén Applicants

(By /\dvocatc M ( B (Jdﬂé@Sh)

: \1 e:rsus.

I S hg /\dmlmsu lel
/\(lmxmsuallon of 1he Union Territory
| id Kavalathl 682 555.

[N

. oftthe Union Territory
4] , ';,( Secretariat),
3. Dcpaxtmom of[jnwomment of Forests

WUnion lcmtoxy 'of Lakshadweep, :
Kavarathi =682 555. Respondents



(OS]

(By /—\dji\" :

_.Kava:

Abso

43
E éd._hékr ishnan)

OA 326/2013

Savad l l’ gilagg 40
S/o Mohammcd Al

frinikkadu

S/o: Ilammth K p.. Palllpula

Kanldlhl sland

/\bo,vobac‘ker P.K., ., age 34
S/o Fathahulla,:Puleenakeel

‘Kavarathi Island.

Je’hangieér_/\x;l?.,:age 32

- S/o Hameed, :Aliapura

Ka\iarathi'I'sléfhd :

Shdjdhéh B dge 35

Applicants

Versus

'l he Admmlsualol
/\dmlmsnauon of the UT of Lakshadweep
Kavaxathl‘68° 555 :

iénce & Technology
| of Lakshadweep

-;K’i\/alcuhl,637,_535
lelCSLﬂlOd by its Duectm

V]llagc (chcp) Pancl wyat
I\avcnalhl 1sland represented by its

L \cculwc O hcm _ Respondents

te: M

S I adhakl ‘ishnan)



22,

ey

Farook, age 40 -

IQ\/dlalhl Islan ITERI o

(By Advovcal‘c: 1\/11'.K.1"3'.;Geir'1ge‘sh)

~Versus

I The Administrator
Admi-nist;a_t ion of the UT of Lakshadweep
K avari-ilhj-(_)S‘E 555.

2. Dncuox @1 anchdydts
Dcpmmcnl‘f)f-, Panchaydts
/\dmmnsu ion of the UT of Lakshadweep,
)\J\/Alathl ¢ 82.555. .

3. 'DCpéu lmcm of Environment & Forests
Union’ lemtoxy ofl akshadweep
Kavarathi: 682. 535

4. Village (chcp) Panchayat

+ Kavarathi Island represented by its
I \CCLlll\/L O ll(,Cl

(By Adf\{occu IRcldhclkl mhmn)

23, ¢

| .

S/0 \/1ohamood ‘]djl Chendipura,
Kavamlhl

2 Samul Ilamccd P P ,age 39
S/o Auai K P Pokcm Chepura House,
l\avaxalhl

3. P magc 35
Slo: ;(al ulholapua House,

4. age 41

‘Pallam House,

Applicants

Respondents



45

dam House,
' Applicants
(By A
Versus
I, The Administrator ,
" Administration of the UT of Lakshadweep
Kavarathi-682 555.
2. - Direcior of Paﬁbhayats
: Depanment of Panchayats.
iAdmlnlsUatlon ofthe UT of Lakshadweep,
3., . . :
'fDu,ectolzate of Lducallon
Admmxshauon of the Union T erritory
of L. akshadweep, Kavaxath] 682 555
4. \/1Ilagc (Dwec )Panchayat
 Kavarathi sland represented by its :
L,\cculwe O 11C€I _ Respondents

: .;R?&hak ,i'i:shvnan)

2. Shahul Hamced P K age 50,
' S/o %aychOya S, Thottathakkara

1e K}i']tan
. Kiltan.

Applicants.



Versus

T hc Admm_lstla
_/\dmlmstl‘atlon

: T.of Lakshadweep
fl\wal athi682 555 L

i
/\dmmmhatxén ofthc Ul of Lakshadweep,
'Kavcu ithi- 63'7 335

3. The Chief iz )\CCUIIVC Officer

District P anchayat Unit

Kiltan, Union Térritory v

of ln,akshadwcep 682 557 Respondents
(By A dvocau \/h S Radhaknshnan)

23. OA 331/2013

: ?x;n KC aoc 34 .

$/¢ S}wecd 1\/1ohammc.d AM.

l\amycnnclnua( lou%c) Agatti Island

UTof L. dkshddwccp

Working as-casual labourer in the Department of

Scxcnce& lcchnology ‘Agatti, Lakshadweep.

I'v 101 1

Sl Sclyud Buhan ]aji U.
Pol\kmln)pada 'H.ouse) Agatti Island
3.




47

Applicants

urill'akose Sr. & Ms.Daisy 1.Daniel)

€rsus

eep, Kavarathi-682 555.

o

2. -Chalrpelson X |
Village (Dwecp) Panchayat Agattl -682 557

3. ‘ Chaupcxson ‘ '
' anlagc (Dwecp) Panchayath Chetlat Island-682 554

4. | The Jumon%c:i.emlﬁc Ofﬁcex
) Sc:1ence & Technology
5. The Jun101 _‘ ﬂc Ofﬁcex

[bepaxtmen{ §c1ence & Technology
Agam 682 557 ' \

6. Dnectm ofPanchayath
' Depaltment of Panchayath -
Kavalathl 682 555. |  Respondents

(By Advocale Mr S Radhakushnan for R1,4 S & 6)

v
L

- Applicants

Versus



O E AN R e ek s
e RN e
D S A

ék{'s%ﬁadweep :

Umon lcmt _ jadweep
I\avalam U '

: Sub DlVlSlonal Ofﬁc
Kiltan Island, Unlon, 611;1.01)/ ofLakshadweep
Knltcm ' oy

Lo

4. -Direclor,
Services,

U] of L' s ::ad_weep, Kavalattl

(By /\dvocatc \/11 § Radhakllshnan)

2. 0A3MR0IE

l. Kassim A .
Sho. Altakoya P P
/\lryathaxa Ilousc /\ndzott

2. Jalaluddml\l
Attakoya. NP

mada House Andlotl ’

[\/Iohammed Hassan CE

Slo. Kunhlkoya SVP

} dayakkal Hou%e Andlou

(R

4, Mohammcd Rdfeek C. K
S/o. Koya K. C
C hcnya Kakkanal House, /\ndlott

5. I\/l'ohgl'mimd Kamaluddin M.K ,
S/0. Shlhabuddm Pookoya Thangal
' 'adal ouse, /\ndrott

7. N'ol rul’ IIassan A
Slo. Nal]ay' ya UK
/\Ltalada Ilousc, Andrott

Reépondents



%9

ld‘,dm ’l hangal
1<ath‘ 'Andlott

ofLakshadweep Kavalam — 682 555

2. Dmclox oi I mchayats .
Department oﬂ’anchayeﬂs
Administration of the Union Temtory
01 l akshadwccp, Kavaxattl - 682555

(]

' Dcpanmcm of Llectrlcny
Union Icmlo]y of Lakshadweep
Kd\/dldlhl 687 553

4, Vlllag;c (D\v(ep)i Pdnchayat
e presented by its
ice f'682§,552.

: R:a@,'cﬂ)‘é;llq;isiljnanv) :

D/o I !éxns& l | :_clﬁétla Hohse, Agathi

2. Bm alhum]ﬁad’ Vo
D/o K"tsml l\oya P-

W

/\bdul Shukd
/o1, ate U x '
Mela1llam House Agathl

0. .llldayalhulla M K
. Slo. /\boobackq Koya V.K-
Makkas 1l\al<;1dfa House Agathl

ulhdnvccd House, Agathi

Applicants

Respondents



L L e o e -

-~ -

e e e

9,

12.

Poovmoda llouse, Agathl

;,,r,x}:r«/:“wrtfd:ff‘&}k.-,

BO

Q/o Kasml <0ya C p

K uhndthalam House Agathl

Nazer K

S/0.Kidave

Kunmkalhlyapada Houée, Agathi

Showkathali M
S/o.UmmerB .
[\/lakayachodall Iouse Agathl

© Naseei P

Slo.Muthalif K
Pathada House, Agathi -

Aboobacker N.M-
S/o /\bdul Rahman F
3 }}d-n/nl Agjalhl

_ohammed Koya
_Kakl ada IJ()usc ‘Agathi

/\/hal C ]
S/o I\/lohammed Koya T.P
hallakl\ad llouse Aoathx




o

23,

26.

30.

31

' S /\lnv \/1c)hammed

S/o. Koya S TS
'Bnyathablyoda IIouse Agathn

Nafeesa M. K
D/o:./\bdul_.la.I_(.oya K ‘
Mot)'t'h'amkalikad'a House, Agathi

Kasm'llikova K
'S/o Abbobackel Koya
I\amalmﬂ mlyodd Puthiya Illam, Agathl

/\boobacl\m U P



(OS]
N

37.

38.

40.

41.

Xl

baycc \/lohammed I

Slo. Kahd P

I ll a Housc Ag-athl-

\'a%ccx l P
S/o. Mulhahi .
lhekku I’ulhlva Ham, Agathl

U )dld U
Sto Hamza U -
.Ummmm odachetta House, Agathi

‘ Sycd Mohammcd K T
510, /\boo Sala l

';«i;a’a-‘ng-'g------ -

S0k alhahulia ‘
131ydshabx> oda House, Agathi

Ha;mommq T, P |
I) ,o A bdul kadel k()ya P. (,



s>u,

I

46.
47,
48;

49.

51.

(By A

[\)

S

Ro%lma : |

Koodam Ilouse /\g,athl

Showkathall ;
S/o;late /\uakoya

. Sallamyoda 1 lousc

/\ gat.hl

lesamudhccn \/ K
SloHamza C.K (Latc) :
/-\g,athl

'Vadak KCCld THam,

S/o Kasmn Koya A

53

Chacha]akapqda House Agathi

. ! '
decd Mohdmnkd
S/o Yousal /\'."‘

ts.Director —

1\'

682 555

Applicants



Respondents
|, Umnicr l?’c‘ll:()jOk':S‘haﬁ
S/o.Aboosala _
Malikakal HOUSC Aminii
2. P.A Saycddll :
Sto. Ham/akoyd
Puthiya Ashaﬁrogia House, Amini
3. Rah‘matthCgam : ’ -
D/o Ahamed,: !: Malikakal House, Amini
4. Ahamedkoyai - ‘
SZ().,KanI<id'a:\/u,.'Surambi House, Amini
5. Vd]lydbl P (, A
D/o /\nthukoya Palllyachetta House, Amini
6. Bcebl M l’“‘; __
P/ 'M-allxpuxa House Kavaratti
/. o
S/o;Atlakoya,"Vadakkilapura,
I<dledl[l R Applicants

(By Advocatc M1 K B (Jangesh)

: _J,.L\/enf'sus

l. l hc /\dmlmsualox
;Admlmst‘rauon oflhe Umon Territory
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jcer - 682 555 Respondents

D/o'Kunhlkunhx
Pﬂall 1cham H()usc
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10. ;"%,admatth-s.;_ o
Dio.Valiya Abdurahlman
.\/ adakkumelachadam Kavaram [sland

12. i 3
' 'D/o Aboobackel ,
»E3eexg11lllioda I(avalattl Island
13. Rahmath Bcegum PP
D/o Attal K.P. |
Pochaxachepuna Kavaratti Island

14. Mauandlh i
D/o Muthy /\ynapma 4
Kt ppappepma Kavarattl Island.

i

I :I he Admmlstrator
Admmmu atnon ofthe Umon Territory

(By Advocate Mx b Radhakrlshnan )

Applicants

Respondents



|;~

l.

' AAttakoya

S/o. Muthukéya ‘
.Sunambl Ilouse Amml

Anwar Huss'afin :
D/o. Essa . iy
Kottapuxd IIouse Amml

Sajltha BeegUm N
D/o, Sayeed Abdulla Koya
Bell House Amlm 'f

Hameedathbx
D/o: Shalkoya ‘

AMonakkallachetta House Amini

Hassamal )
S/o Mohammed
Ahmmcchctta House Amini

Versus

[he Admlmstrator

Adnmnlsuatlon of the Union Temtory
1 L akshadweep, Kavaratti — 682 555

Dnectox o{ Panchayats

v ( ZQucatlon
Umon Temt@xy of Lakshadweep
Kavarathi represented by
Diréctor of Education — 682 555

Applicants



i © e

Respondents

3. ,Sayed Mohal,,_ned
?.S/o ‘Aboosala’ :
zKarachetta House Andrott

4. Mohammed Hussam .-
Slo. Mohammed :
Bappathlyoda ouse Andrott

Applicants

Respondents



2.
3.

'Kunjanattlchetta‘ Andrott
4, ‘Yousaf

Slo.Pookoya . '
Puthlya Eddlyakkal House Amini.

(By AdvocateMrK B Gangesh)

: Versus

ft ;Iel.'and represented by its

I'“Xecutlve Ofﬁcer = 682 554

Applicants

Respondents



VT war

80 s,

2.
3. Mansoor Al
S/o; Muthukoya-; '
‘Pemamvellpura I—louse Andrott
4, Mobhammed F alsal
S/o. Slddecque:ig S .
Makkct lIous %Andrott Applicants

(By Advocate': Mr KB Gangesh)

Ver§us '

1. 1"he Admml I "tor i
Admlmsn ailon of the Union Territory
ofl ak%hadweep, Kavarattl — 682 555

2. Dcpaxtmcm; of Anlmai Husbandry

4, 'Vlllage (Dweep)"'Panchayat
Andrott Isjand represented by its :
ercuuvc Ofﬁcel £ 682 554 Respondents




4. K P Hom/akoya i
S/o.Aboobacker . |
Kamalmalmlyoda Puthlya Illam House, Agatti.

5. K. Showkathall -
, S/o. Sydubukhan :
‘Kondmod i House, Agam

6. BSharafudhcen‘ oA
S/o; Ummel, Ellaw " "
Beeyal<utt1y0da House Agattl

7. V K Mohammed Mukth’ar :
S/o Abdulla. Koya
A\/Aada‘kk Kunnmamel House Agatti

8. /\bdul Rahlmdn:;" B

Applicants

Respondents

I~xecu11ve O

e
[}
(R
H



Applicant

I "I he Admlrilstratox
/\dmlmstx allon oflhe Umon Territory
of L akshadweep Kd\/alathl 682 555.

2. T he Dneclor (Sewnces)
/\dmnmstralnon of the Union Territory
of L akshadweep (Secnclal 1at),
Kavaralll - 682 555 :

3. Dcpartment Qngnculture
tnion Tenlltoty of Lakshadweep,
Kava’rath] i+ 682555,
RepreSented by its Dnector Respondents

.»'11

(By Advo ' 'te M] S Radhaknshnan)

. i
‘4. EEET

MuthkOyd ‘f? SOSEE

I

Applicants



4. IVlllage (chep) Panchayat
“Andrott: 1sland’ xepxesented by its :
1~xccutlve Ofﬁcel 682 554 Respondents

(By Advocate Mr S Radhaershnan )

38. ()_A 356/2;0_1..;3;

Applicants

dtor. !
n'ofthe Umon Territory
ep; ngg; qtt_l — 682 555

presemed by its :
Toer 682 552 Respondents




11

12.

13.

Alikakada

/\bdul Latheei
S/o.Pallath Kunhl Koya*
Nencmpapp.e}id.quouse, . Kalpeni

Attakoya



14,
15. |
16.
17,
18.

19.

D/o Kasm1 -;‘

‘ m"f_ﬁ

Hajnrommabl

oyd .

Agnculture
: 01 Ldk'shadweep, Kavarathi

Depaltmentg?f Panchayats

Administratio

ofI akshadw»

eep,

Kavarattl
|

Ilam House Kalpeni

n of the Union Territory

Applicants



©o

4.

Kolrm'» y its
(By Ad n)
40. |

Abdul Latheef : . .
Keela Vlllattom Amm Island ¢
Lakshadweep SR

(By Ms.Shahna I(aijth;i:}(e'yan)'%;% _

:V-éx':sus : |
l. Vlllage (Dweep) Panchéyath

: ._Ammil_sland :
"ented by the Chalr Person

Pin-682552 . i

2. ‘Secretary 0o
Departmenl of Panchayath Kavarathi

3. 'Dlrector - :
E mploymem and T rammg
Umon Iemtoxy ofLakshadweep

Respondents

Applicant

Respondents

Applicant



42. OA 362/2013 g :

Rabeehathulla B.P., aged 35 years
S/0. Mohammed: Koya TN, ¢ &
Labourer, Klltan Resujmg at Vahyapura House,
Kiltan Island S

Versus

1. ‘Thée Administrator, -
(UT ofLakshadweep, .
Kavaratti-682:555,
I lectrncal lesxon Kavarathy

2. Dlrector ofPanc.hayat
iDepartmcnt of Panchayat

aged 28 years
bourer Ammal

Versus

Respondents

Applicant

Respondents

Applicant



Respondents

[By Advocate Sn S Radhakrlshnan (R1- 3)]

44. OA 364/2013

Abdul QUblSh S/o. Samul AbldP aged 27 years,
Malikakal, Kiltan,: U"[ ofLakshadweep, working as
Casual Labourer, (L e':'Stock Inspectors Trained Labour),
Animal Husbandly u paxt’ment U.T. of Lakshadweep,
Kavaxathn o :

Applicant

Versus

_U_mon Tert 1t01?y of Lak§hadweep,
Kaklaratn 682, 555_ '

tor ofA m'al'-.Huskiandry,

iLaksh dweep, Kavarathl 682 555.

Respondents

45. OANo 366/201.3"_'

l. Mohammed Ka51m
S/6; Sayced
kannpr1a House
/\ndnou C o




(By Advocaté Mr. KB: Gangesh)
**vér'sug N

1. The Admmnstrator
/\dmlnlstrallpn ofthe Union Territory
()fl dkshadweep, Kavarathl 682 555.

{

2. The Dlreclor ofPanchayats

}’ort-Contl'ei Tewer Andrott - 682 554
Represented by 1ts Ofﬁcer in charge.

4. [)1rectorate of Art & Culture
/\dmlmsnauen ofthe Umon Territory
of L akshadwcep;- Kavaratti — 682 555.

Represented by,r‘fs Dlrector

_=g1lleuLture
ihe Umon Temtory

Respondents

Applicants



—'{ ‘a e "?‘ “n V"ﬁs“%&‘

J,budheen Thangal, aged 28 years,

3.
.andeth House, Andrott.
4, iged 23 years,
deth House, Andrott.
5. Salim, ged;44 years, S/o. Kidave A.,

' Panchana ousé, Ahdrott
6. Khalr aged 32 years S/o Muthu,
‘ Puleenakeel House Kavarattl

7. /\bdulban agped 34 years S/o. Hamza Koy,
Monakkal House Amm{l
.
8. :Saycd Koya ag,ed 44 years S/o. Pookoya,
Meelacherl H‘ouse', An{nm | Applicants

(By Advocatc Sl‘l _K B Ganglish)

B e
o :! Versus
l. lhc /\dmlmsuatm il
/\dmnnlsuallon ofthe Uhlon Territory of Lakshadweep,

4 5

Kavaxam 682 555 i

4, V1 lage (DWeep),Panchlayat Andrott Island,
rcpresented by 1ts Executlve Officer — 682 554.

5. Vlllage([)wecp)ﬁ dncha
Kavaraul lsland ep

Respondents

4. OA36RI |

. Bl (o T
e el PO 1



Il

15.

16.

}“Iam/akoya aéed 52 years S/o. Koya Kidave,
th,kk@g_a}gkaq Ho;_us;e, A_pdrott.

94 ears, S/0. Thang Koya,
ok ad___‘House Andrott.

,_an A11 l aged 27 years, S/o. Kunhiseethi Koya,
U '}ndrott



1.

A/\dn’ﬁm}stratlon of the Umon Territory of Lakshadweep,
Kavaratti- 682 5'55

.Dneclm ofPa ;'chayats

Applicants

Respondents



®)

8.
9.
’ Applicants
(By Advo
‘ _ 1 Versus
I The /\dmlmsu cll()l
Administration’ ()Flhc Union Temtory ofLak%hadweep,
Kavaratti- 687 555
; I
2. Dncuon o( I’anchdyats‘
[)dellm(,nl of. Panchayats
,/\dmnmslnatlon of the Union Territory of Lakshadweep,
'Kavalam 82/555. i
3. .DllLLlOlalC ochdlcal dnd Health Services,
Union Teri f Lakshadweep, Kavarathi,
chlcscnlcd by its Dncctm 682 555.
4. Village (chcp) Panchayat
Kavaratti [sland represented by its
s )\LCLIUVL ()chel 682 555.
5. VI”dEC (chcp) Panchayat,
. e 1;c%cntcd by its
—{ 682 554, | Respondents

49, ()Az:m/zo 1_3

[ P Nasou,_agcd 35 ycax% S/o Kunhikunhi,
Palllc,h,_;im ,} Iousc, Kava‘xam

2. Pl Nascu g,ed 32 ycals S/o Hamzath,
Puthnya lllam K’dVdIalll

(U]




Applicants

(By /\dvocatc SH K.B. (Jangersh) ;f

[N

wyA&&ﬁq

I

Versus

The /\dmmlstmtol,,_l,
Administratios of the
Umo,n Icn i 'l akshadweep, Kavaratti.

Depa1 tmcn 'vn_il‘j’)‘al 'I’i"usbandry,
Union Territory of ‘Lakshadweep, Kavaratti
l/cpxc,scmcq. by its Director.

Director of Pamhayats
Department of Panchayats,
Administration of the

Union Territory of Lakshadweep,
Kiavaralti\ L

'Ylllagyu (Dwﬁ' ep p) Panchayat

Respondents

Mudakkiyoda He

l<_;’1¢igi_111&11. Applicant

M |

Union Territory
avatathi — 682 555.

/\dlpnn_ystxqt.)o ‘-ofthc Umon Territory



75

of Lakshadweep (Se'ci'etar’iaf),
Kavaratti — 682 555..

3. Department of Weights & Measurers-
Union Territory of Lakshadweep,
Kavarathi — 682 555. :
Represented by its Director. Respondents

(By Advocate Mr. S. Radhakrishnan)

51. 0OA373/2013

I Abdul Saleem, aged 32 years, S/o Nallakoya,
Ummerthakkada House, Andrott.

2. M.M. Mohammed Igbal, aged 37 years,
S/0 Migdad, Meelad Manzil, Andrott. Applicants

(By Advocate: Sri K.B. Gangesh)
Versus

. The Administrator,
Administration of the
Union Territory of Lakshadweep,
Kavaratti.-682555

2. Director of Panchayats,
Department of Panchayats,
Administration of the
Union Territory of Lakshadweep,
Kavaratti,-682555

3. Department of Science & Technology,
Union Territory of Lakshadweep, Kavaratti
represented by its Director.-682555

4. Environment Warden,
Department of Environment & Forests,
Andrott-682 554,

5. Village (Dweep) Panchayat,
Androth Island represented by its
Executive Officei-682 554. : Respondents

(By Advocate: Sri S. Radhakrishnan)



52.

0.A No. 380/2013

Nasar P. Muhammed Nasar

‘S/o. Nallakoya,

Puthiyath House, Androth Island

Union Territory of .akshadweep — 682 551. Applicant

(By Advocate Mr. E.C. Bineesh)

Versus

The Administfatof,
Union Territory of Lakshadweep,
Kavarathi [sland — 682 555.

The Director (Services)

Administration of the Union Territory

of Lakshadweep (Secretariat Establishment Section),
Kavaratti Island — 682 555. :

Director of Panchayats

Union Territory of Lakshadweep
Kavaratti Island — 682 555.

The Director

Agricultural Department

Union Territory of Lakshadweep
Kavaratti Island - 682 555.

Plant Protection Ofﬁcer

Androth Umon Terrltory of
Lakshadweep — 682 557. _ Respondents

(B.y Advocate Mr. S. Radhakrishnan)

53.

1.

OA 381/2013

B. Saidali, $/0 late Mohammed Koya

" Palliyachetta, Bandayam House,

Agatti Iél'a?r“lél, Union Territory of Lakshadweep.

K. Muhammed Rafeek, aged 42 years,

S/o late Muthukoya, Kattampalli Poomada,
Kalkkandiyoda House, Agatti Island,
Union Territory of Lakshadweep.

K.G. Jarnaluddis ';'-Ag,ed 40 years,
S/o late Umirnit;

Agatti Island Union Territory of Lakshadweep.

Matiyathoda Kandawargothi House,



4.

77

- T.K. Sarommabi, Aged 36 years, D/o la‘fe Kunhikoya

Keelaillam Thekkeelapura House, Agatti Island,
Union Territory of Lakshadweep.

(By Advocate: Sri N. Anilkumar)

' L Versus

The Administrator,
Union Territory of Lakshadweep, Kavaratti.

The Chairperson, Village (Dweep) Pénchayat,
Agatti Island, Union Territory of Lakshadweep.

The Employment Officer, Kavaratti,
Union Territory of Lakshadweep.

The Director of Panchayat,
Department of Panchayat, Kavaratti,
Union Territory of Lakshadweep.

The Executive Ofﬁée‘i‘/_Special Officer,
Village (Dweep) Panchayat, Agatti Island ,
Union Territory of Lakshadweep.

The Deputy Collector/ASO, Agatti Island,
Union Territory of Lakshadweep.

The Social Welfare Inspector, _
Women & Chief Development Office,
Agatti Island,

Union Territory of Lakshadweep.

(By Advocate: Sri §. Radhakrishnan (R.1,3 to 7))

54. QA 384/2013

I

Ishaque A.C., aged 35, S/0. Junies T.,
Bus Helper, District Panchayat, Kiltan,
Residing at Arakkala Chetta House,
Kiltan Island, UT of Lakshadweep.

Abdul Rasak K.C., aged 37,

S/0. Kasmikoya P.P., Bus Driver,
District Panchayat, Kiltan,
Residing at Kattichetta House,
Kiltan Island, UT of Lakshadweep.

Applicants

Respondents



3. Noorulla S. M , aged 39, S/o. Late P.S. Kunhimon,
Bus Cleaner, )1str1ct Panchayat, Kiltan,
Residing at Saxfe Manzil, Kiltan Island,
UT of Lakshadweep. . Applicants

(By Advocate: Sri P.V. Mohanan)

_ : Versus

1. The Administrator,
UT of Lakshadweep,
Kavaratti-682 555.

2. Director of Panchayat,
Department of Panchayat,
Administration of UT of Lakshadweep,
Kavaratti — 682 555.

3. Chief Executive Officer,
District Panchayat, Kavaratti — 682 555. Respondents

(By Advocate: Sri S. Radhakrishnan)

55. OA 386/2013

. Jahathali P.P., aged 33 years, S/0. B.C. Uduman,
Puthiyapura, Amml Island, Union l"emtory of Lakshadweep,

Pin - 682 552.

2. A. Ismail, aged 45 years, S/o. Eassa, Andrati Yoada,
' Amini Island;, Union Territory of Lakshadweep, Pin — 682 552.

3. Khalid Unnam, aged 40 years, S/0. Mohammed Puthumamachetta
Amini Island, Union Territory of Lakshadweep, Pin — 682 552.

3

4. Moosa Peechandam, aged 38 years, S/o. Abdul Khader,
Mannathachetta, Amini Island, Union Territory of Lakshadweep,
Pin — 682 552.

5. Amanulla A.M., aged 33 years, S/o0. Kunju Koorumel,
Amini Island, Union Territory of Lakshadweep,
Pin - 682 552.

6. Khalid A.P. aged 35 years, S/o. Allmohammed Aliyachetta,
Amini I%land ‘Union Territory of Lakshadweep, Pin — 682 55.

7. Jafeerulla P.C., aged 25 years, S/o0. Kidave Naduvatia Chetta,
Amini Island, Union Territory of Lakshadweep, Pin — 682 552.



10. .

12.

79

Abdul Salam?f/;\., aged 38 years, S/o. Khader Thottanada,
Aminipura, Amini Island, Union Territory of Lakshadweep,
Pin — 682 552

Noorul H a%%an K.K., aged 38 years, S/0. Abusala Kochu Kannada,
Kallakakkat, Amini Island Union Territory of Lakshadweep,
Pin — 682 552

Jalal B.M., aged 31 years, S/o. Khader T., Bahija Manzil,
Thattanoda, Amini Island, Union Territory of Lakshadweep,
Pin - 682 552.

Najeeb A., aged 31, S/0. Kidavu T.C,
Ayeshera, Amini [sland, Union Territory of
Lakshadwcep, Pin — 682 552.

Nateesath U, aged 35 years, D/o. Eassa Kottappura
Unnam, Amini Island, Union Territory of LL akshadwcep,
Pin — 682 552. Applicants.

(By Adv’ocate: Sri Shiraz Bhava V.S.)

L.

Versus '

The Union Territory of Lakshadweep,

Kavarathi ~ 682 555,
represented by its Administrator.

The Director of Panchayaths,

Department of Panchayaths,

Administration of the Union Territory of L. akshadwcep,
Kavarathi — 682 555.

The District Panchayath, Amini, rep. by its Executive Officer,
Amini Island, Union Territory of Lakshadweep, Pin — 682 555,

The Village (Dweep) Panichayath, Amini Island,
Union Territory of Lakshadweep, Pin — 682 555,
Represented by its Executive Officer. Respondents

(By Advocate: Sri S“ Radhakrishnan)

56. OA 388/2013.

1.

(NS

P.P. Amanul‘ia, aged 38 years, S/o. Sayed ;A
Mohammed P.K., Puthiya Pandaram, Kiltan.-

Mubaraka Bén‘u, aged 27 years, D/o. Ibrahim,
C. Lavanakkal House, Andrott.



3.

K. Sajeedkhan, aged 26 years, S/o. Cheriyakoya,
Kunnel House, Amini. Applicants

(By Advocate: Sri K.B. Gangesh)

I

Versus

The Administi%tor,
Administration of the Union Territory of Lakshadweep,
Kavaratti — 682 555,

Director of Paﬁnchazyats; Department of Panchayats,
Administration of the Union Territory of Lakshadweep,
Kavaratti - 682 555.

Department of Animal Husbandry, Administration of the
Union Territory of Lakshadweep, Kavaratti, represented by its
Director — 682 555.

Assistant Settlement Officer,

Amini Island — 682 554,

Village (D‘weép) Panchayat,

Kiltan Island, represented by its Executive Officer-682 552.

Village (Dweep) Panchayat,
Andrott Island, represented by its Executive Officer-682 553.

Village (Dweep) Panchayat, Amini Island,
represented by its Executive Officer — 682 554, Respondents

(By Advocate: Sri S. Radhakrishnan)

57.

l.

QA 39012013

C.N. Abdul Hakeem, aged 38 years, S/o. Koya, -
Cheriyannallal House, Kalpeni.

- KL CheriyakoyaiK.C., aged 48 years, S/o. Pookoya,

Karupathaillam House, Kalpeni.

K.K.Sadique Ali, aged 44 years, S/0. Mohammed C.P.,
Konhankakkada House,Kalpeni.

C.N. Habusabi, aged 50 years, D/o. Attakoya,
Cheriyannallal House, Kalpeni.

Hameedabi, aged 41 years, D/o. Ramalan,



1L

12.

13.

14.

15.

16.

17.

18.

20.

21.

gl
Pakkath House, Kalpeni.

A.T. Sheema}f;;(i, 42 years, D/o. Hamzakoya,
Athanam Thottam House, Kalpeni. '

A K. Muthub; aged 53 years, D/o. Cheriyakoya,
Alikakkada House Kalpeni.

K_.K. Habusabi, aged 42years, D/o. Sayed Mohammed Koya,
Kandamkalam House, Kalpeni.

Bambathi, aged 43 years, D/o. Ahammed P,
Chddachlyodd House, Kalpeni.

Abdul Saleem M., aged 34 years, S/o. Mohammed AK.,
Manjiyanam House;Kalpeni. .

Naseema M.P., aged 33 years, D/o. Mohammed K.P.,
Mayamkakkapura House, Kalpeni.

Humairath P., bavged 42 years, D/o. Sayed,
Poodiyath House, Kalpeni.

C.O. Balkees, aged 53 years, D/o. Yussaf K.V,
Chadachiyoda House, Kalpeni.

B. Abdurahiman, aged 49 years, S/o. Muhmed M.,
Beerandhoda House, Kalpeni.

K.C. Abdul Laffar, aged 38 years, S/o. A_boobacker,
Kuttiyachada House, Kalpeni.

M. Anb'war,a.g;éd 37 years, S/o. M.P. Khader,
Maral House; Kalpeni.

M.P. Hajira, aged 36 years, D/o. K.P. Mohammed,
Mayamkakkepura House, Kalpeni.

C.G. Naseema Beegum, aged 36 years, D/o. Hamzakoya M.K.,
Cheriyachaman Gath House, Kalpeni.

K.K. Attakoya, aged 59 years, S/o. Ahamed Kunji Koya,
Kandamkalam House, Kalpeni.

’I‘hangakoya,;aged 33 years, S/o. Chariyakoya E.,
Koliyala I-*I‘O‘Lli‘S“e' Kavaratti.

Hussain Al, aged 35 years, S/o. Nallakoya,
Chettipura House, Kavarattl



22.

23.

24,

25.

26.

27.

28.

30.

31.

32.

33.

34.

35.

36.

37.

Basheer, ag,ed 36 years, S/o. Mohammed P
Kunninamel House Kavaratti. A

Amina, aged 42 years, D/o. Aboobacker,
Theklapura House, Kavaratti.

Kadisha, aged 55 years, D/o. Aboobacker,
Kunninamel House, Kavaratti.

Rahmath, aged 38 years, D/o. Mohammed P.V.,
Alachaoppada House, Kavaratti.

Raziyabi, agéd 33 years, D/o. Alj,
Kunnumpuram House, Kavaratti.

Shamshadbeegum, aged 31 years, D/o. Kuttiyammed,
Kunnam House, Kavaratti.

Jamecla, aged 37 years, D/o. Kunhikoya,
Fathima Manzil, Kavaratti.

Lilar, aged 28 years, S/o. Ahamed A.P.,
Kadapurathaillam, Kavaratti.

Noorul Ameég’ﬁ,'aged 33 years, S/o. Sayed Bubhari,
Palalam HMouse, Kavaratti. -

Abdul Rasheed, aged 23 years, S/o. Hasamar
Umbiyapura House Kavaratti.

Hussain B., aged 43 years, S/o. Kunhi Kunhi P.,
Biranthoda House, Kavaratti.

Mohammcd’al‘j T.P., aged 35 years,
S/o. Aboobacker K.K., Thekkilapura House, Kavaratti.

Sajid Khan, aged 39 years, S/o. Sayed Koya,
Edanilam House, Kavaratti,

Jassin L, aged 33 y'ears, S/o. Al K.P.,
Chonam I—Iouﬁe, Kavaratti.

Mohammed Raﬁ aged 37 years, S/o. Ham7ath Haji A.P.,
Molokepura House Kavaratti.
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~ Mohammed Shaffee P.A., aged 35 years, S/0. Kuji Seedi Koya,

Puthiya Allkom Amini.

AbdulRaheem,'aged 34 years, S/0. Abdu Rahiman,
Aynepura House, Kavaratti.

Mushin, aged'.’;39 years, S/o. Nallakoya,
Kuttithayapura House, Kavaratti.

Akbar T.P., a'gied 33 years, S/o. Kidave K.,
Tharammakepura House, Kavaratti.

[Faizel Hussain, aged 37 years, S/o. Shahul I—Iamecd
Palamkak kada House, Kavaratti.

Najumudeen P., aged 36 years, S/0. Shamsul Noor,
Pallicaham House, Kavaratti. '

Shihab, aged 35 years, S/o0. Kunhimoideen, Mullapura House,
Kavaratt.

Aman, aged 37 years, S/o. Aboobacker, Kaladi House,
Kavaratti.

Raheem A., a{fged 30 years, S/o. Khader, Agam House,
Kavaratti.

Firozkhan, agéd 27 years, S/o. Sayed Poo,
Ullikanapur House, Kavaratti.

Abdul Hashim M.L., aged 33 years, S/o. Attakoya,
Mukriya lllam House, Kavaratti.

Kadlsl{a aged 44 yéars D/o. Ukkas,
Umblyapuld IIousc Kavaratti.

C.pP. Abdul Razak, aged 42 years, S/o. Mohammed
(,hamaydthaglgl a House, Kavaratti.

K. Abdul Rasheedu, aged 42 years, S/o. Hamzath,
Kunhibiyoda House, Kavaratti.

C.P. Raheem, aged 31 years, S/o. Hameed,
Chandipura House, Kavaratti.

M. T.P. Habeeb Rahman, aged 43 years, S/o. Khalid,
Melathiruvathapura House, Kavaratti.
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Moominath, aged 37 years, D/o. Kidav,
Neliyampura Ho‘use, Kavaratti.

Halima, ag,ed 35 years, D/o. Koyamma,
Ihdleekepura House, Kavaratti.

Sayed Abdul Raheem aged 46 years, S/o. Haji Sayed Shaikoya,
Ummarmanooda House, Kavaratti.

Abdul Reheem, aged 30 years, S/o. Hamzath,
Mannayapura House, Kavaratti.

Mullabi U.P., aged 38 years, D/o. Hamzath
Ullkanapura House Kavaratti. :

Sayed Abdul Ja‘l-‘eél, aged 39, S/o. Aboobacker,
Puthiya Kunnamkalam, Kavaratti.

Muhsin, aged 38 years, S/o. Koyamma,
Kunnumpura House, Kavaratti.

Seethi'Koya,féged 39 years, S/o. Cheriyakoya,
Edanilam House, Kavaratti.

Mdrlyommabl ag,ed 36 years, D/o. Mohammed,
Kattlkulam House Kavaratti.

Mohammed Shaﬂ aged 33 years, S/0. Ahammed Haji,
PdlehlpUld IIouse Kavaratti.

Mubcena aged 23 years, D/o. Sayed Poo,
Nehyampula House; Kavaratti,

Salma, aged 22 years, D/o. Cheriyakoya,
Vadakila pura House Kavaratti.

Muhammed.,afged 32 years, S/o. Attakoya,
Vadkilapura, Kavaratti.

Sairabanu P.E., aged 31 years, D/o. Sayed Shaik Koya,
Madal H'o‘u.‘s“e' Amirri.

Mohammcd Ali P.M., aged 27 years, S/o Hanua
Puthlya Marml Amml '

: koya a&,ed 41 years S/o. Abdul Khader,
Pandalam Ilgpsc Amini.
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Chenyakoya M C., dged 32 years, S/o. Hameed,

: Melachetaa Hou%e Kadmath.

Shafee V P., aged 39 years, S/o. Ismalil,
Vadakkilapura House, Kadmath.

Fazeerali N.M., aged 25 years, S/o. Kahalid,
Noor Mahal, Kadmath.

Shahul Hameed, aged 21 years, S/o. Ibrahim,
Melachetta House, Kadmath.

Najmudeen P.N., aged 28 years,
S/o. Cheriyakoya, Puthiyathanoda House, Kadmath

Mohammed lqubal, aged 46 years, S/o. Khader,
Attalada House,Androth.

Muthubi A.K.., aged 42 years, D/o. Muthukoya,
Appurakkat House, Androth.

Hajarommabi E.K., aged 40 years, D/o. Shikoya,
Edayakkal House, Androth.

Badarudheen Koya A.B., aged 38 yeér‘s, S/o. P.S.J. Thangal,
Aliyathammada Bithathabiyyapuram House, Androth.

Asmabi, aged 38 years, (o, Koyarmmg A.,
Mayyampokkada House, Androth.

Shahnaz Beegum C.P., aged 36 years, D/o. Nallakoya,
Chattapokkada House, Androth.

Fathimath Suhara, aged 38 years, D/o. Koyamma,
Bappathiyoda House, Androth.

Nusaiba A, aged 45 years, D/o. Yousaf M.P;,

Achammada House, Androth.

Khaulath L., aged 38 years, D/o. Nallakoya T.,
Lavanax’_};ka] House, Androth.

Balha'f"»jf., aged 37 years, D/o. Pookunhikoya,
Thailath House, Androth.

Rahamth P., aged 42 years, D/o. Koya Kiadve,
Pathada House, Androth.
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Banu M.K., aged 40 years, D/o. Kunh1 Koya,
d Ho‘use,Androth. .

mab1 L., aged 40 years, D/o. Seethi M.,
lHouse Androth

Sarommal 1T aged 43 years, D/o. Aboobacker,
Thachery House Androth.

Mullapoo M. K aged 39 years, D/o. Koya
Maidandurakatt House, Androth

Hafeera L., aged 39 years, D/o. Koyamma K.P,
Lavanakkal House' Androth.

Aysummabi T aged 45 years, D/o. Muthukoya K.P.,
Thachery House Androth.

Habeebath A., aged 42 years, D/o. Muthukoya K.K.,
Ayinammada House, Androth.

Muthub‘i P.Mﬁ.,‘aged 42 yeas, D/o. Yakoob,
Puthammadam House, Androth.

Ramlath Beegum, agedv42 years, D/o. Sherukunhi,
Kunnel House, Androth. '

Hameedath M., aged 43 years, D/o. Siddiqu M.K,,
Makket House Androth.

Safly .lbl; M, aged 39 years, D/o. Nallakoya M.,

Rahil M aged 39 years, D/o. Nallakoya,
Mathll House Androth.

Hussain P.P.,f aged 45 years, S/0. Aboo Sala,
Poovinapura House, Androth.

Attakoya, aged 56 years, S/o. Asainer K.,
Attalada’ House, Androth.

Hussam,él: K. , aged 48 years, S/o. Seethikoya,
Edayak "al House Androth.

Sayeed;sMohammd Koya L., aged 54 years, S/o. Kader P.,
Lavanakkal House Androth
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Hussam K., a}g,ed 50 years, S/0. Sayeed Bhkari T.M.,
Kunnashad House, Androth.

Ismanl; 'aged 40 years, S/o. Lava Burhikage Moosa,

- Kunnumangc House, Androth.

9ubaxdab1 aged 37 years, D/o. K.K. Sayedmohammed
Pathada House Androth. .

Pookunhi, aged 31 years, S/o0. Saye Mohammed,

Keechelam House, Androth.

M.P. Mohammed Hussain, aged 35 years,
S/o. Kidayve, Moodampma House, Androth. ' Applicants

(By Advocate: Sri KB Gangesh)

—

Versus

The Administrator,
Administration of the Union Temtory of Lakshadweep,
Kavaratti — 682 555.

Director of Panchayats, Department of Panchayats,
Administration of the Union Territory of Lakshadweep,
Kavagaﬁ,_{tgt\i - 682 555.

I)ire; ";Department of Labour and Employment,
Adminjstration of the Union Territory of Lakshadweep,
Kavaf‘é’tﬁ - 6;82 555.

Department of Education, Administration of the Union Territory
of Lalmhadweep, Kavaratti, represented by its Director — 682 555.

Depaxtmem ong,rlculture Administration of the Union Territory of
Lakshadweep, Kavaratti, represented by its Dlrector — 682 555.

Depaxlmem of Women and Child Development
Admln’ls_tratlon of the Union Territory of Lakshadweep,
i 1eprescnted by its Dlrector — 682 555.

Depar ent of Fisheries, Administration of the Union Territory of
L aksha :_:weep, Kavarattx represented by its Director — 682 555

Deparlment of Animal Husbandry, Administration of the Union
Territory of Lakshadweep, Kavaratti,
represented by its Director-682553.
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9. Lak‘snﬁa;dwee}i Khadi and Village Industries Board,
Kavarattl represented by its Chairman — 682 555.

10, Revenue Sub Dmsxonal Officer, Kavaratti Island — 682 555.

1. Sub Dmsxonal Ofﬁcer Amini Island — 682 554.

12, Assistantf ":gmeer LPWD Sub Division, Andrott Island-682 553.

13.  Laksha d _i‘eep ‘District Panchayat, District Panchayat (HQ),
Kavaratti, . ~
represented by its Chief Executive Officer — 682 555,

14, Village (Dweep) Panchayat, Kalpeni Island, reprcsented by its
l*xeeuuve Ofﬂcer ~ 082 551,

15.  Village (Dweep) Panchayat Kavaratt1 Island, represented by its
Executive Ofﬂcer - 682 555

16.  Village (Dweep) Pa:nchayat, Amini Island,
represented b,y its Exccutive Officer — 682 554.

17. Village (Dweep) Panchayat,
' Kadamath Island, represented by its
Exec.u.,t_iv:;e Officer — 682 553,
18. Village (Dwe‘ep) Panchayat,
AndrothTsland, represented by its
Executive Officer— 682 552, o Respondents

" [By Advocate: Sri S. Radhakrishnan (R1-8 & 10—18)] -

58. QA 392/2013

I Hus‘s "'l:ri,:S/@";.Abooséld
Sara“ appada (Konchukakada) House,

2, Shukog S/o late Kidave,

‘ Pakrumupanoda House, Agathi,
Plesently wqumg as Cleaner,
RGS HOSpltal Agaltti.

3. Latheef, Sv/c?y_, -A-ttakdya,
Kalkandiyoda Flouse, Agathi,
Presently wétking &s Cleaner,
R(JS Hospltal Agatti.




1.

12.

13.

39

‘Hameedath, D/o Koyassan,
Aynepara House Agathi,
Presently w01 kmg as Cleaner,

Hajara, D/o late Hyder,
Beepapada House, Agathi,
Presently working as Cleaner,
RGS Hospital, Agatti.

Sheemabi, D‘:/o‘_ late Shamsuddeen,

Beepapada House, Agathi,
Presently working as Cleaner,
RGS Hospital, Agatti.

Abida, D/o Ilamecd
Mak klyachoda House, Agathi,

Presently working as Cleaner,
RGS Hospltal Agatti.

Sulaikla, D/o Mohamed,
Koylam House, Agathi,
Presently working as Cleaner,

RGS_ Hp_spital, Agatti.

Sulalmdn S/o Hamza,

Kala}m ',thyoda House, Agathi,
'w01km&, as Cleaner,
pltal Agam

Mahamood S/o Koyassan,
Ampcrpally llouse Agathi,
Plesently wokag as Cleaner,
RGS Hospltal Agam

Saifulla, S/o 'Abduxahiman
.Manyathoda House, Agathi,
Presently-working as Cleaner,
RGS Ho'spltal Agatti.
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House, Agathi, -
ng as Dhobi,

I5.  Abdulla, S/oKhalid, .
Kandavar Gothl House, Agathi,
Presemly WOr kmg as Cleaner, :
RGS Hospltal Agatti. : Applicants

(By Advocata Sri. R Ramadas)

Versus

!. ~ The Admxmsua(ox
Union lemtory of L akshadweep,
Kava"‘“m 682555

Agaul Jsland Umon Temtory of Lakshadweep 682553

3. lhe Mcdxcal Officer in charge,
Comnumty I ealth Centre, Agatti Island,
on Terr Respondents

ouse, Kadamat, Skilled Labourer,
ssistant Engineer Electrical,
Division, Kadamat.




g1

House, Kadamat, Skilled Labourer,
ssistant Engineer Electr 1cal
Division; Kadamat.

K nhlkoya aéed 41 years S/o late Hassamal, '

ﬁ - Applicants

Llectncalg Sub D1v1510n Kadamat.

(By Advocate Srl R Sreera))

1. The /\dmmlstratm
Umon lemlmy of Lakshadweep,
Kavaxaltl 682555

2. The Duecton ofPanchayat
Department of Panchayat,
Admmlstratlon of Union Territory of Lakshadweep,
Kavanalu 682 555

3. The Chlef Executive Officer, District Panchayat
Kadamat- 682 556

‘listant‘tngmee_ry, Electrical,
1) S'U..b Division, Kadamat-682 556.,

Pénchayat, Kadamat-682 556.

Radhakrishnan(R1-4))

ow of Lakshadweep, Kalpem 682 557
g\t Umplampappada House,
4-682 557.

a, S/o late M.K. Hamzakoya aged 43 years
Skilled Labourer,
sbandry Unit,

Uriiof ritory of L akshadweep, Kalpem 682 557

and 1cmdmg at lhlthlyapada House,

Kdlpcm Island 682 557.
3. M. l]yder,, S/o late M.K. Yousef, aged 43 yedrs
as Casual Labourer,




92. | .

/\mmal Hu%bandly Unit,

Union’ lf*mtcny ofLakshadweep, Kalpeni- 682 557
and residing at Manchiyanam House, '
1\a1pem I5larid-682 557.

cmd remd-l'ng a’t: Kakatchlyoda House,
Kalpeni'ls and 082 557.

M.K. Naspcx, S/o P.Cheriyakoya, aged 33 years
working as Casual Labourer,

Animal ilu%bmdly Unit, :

Union Territory of Lakshadweep, Kalpeni- 682 557
and residing ar- Malmikakkada FHouse, B
\alpcm Islan d 68 -557.-.

M. Kalant, S/U M C Muthukoya a;:,ed 34 years
working as Lasual Labourer, - R
/\m\maU usbcmfhy Umt

K. K Mohammed Rafeeque S/o V.K. KOJankoya aged 45
- years, workmg as.Casual Labourer,.

Animal H uobandxy Unit,

Union Terrifory-of Lakshadweep, Kalpem 682 557

and residing: at Kandamkalam House i

Kalpml Is nd 682 557

, S/o latc M. C Ahmedkun;l aged 47 years
sual Labourer, ‘

ndry - Unit;

'y of Lakshddweep, Kalpem 682 557

1g t._Mdral 1ouse Kalpeni: Island 682 557.

K. O /\bdul ,alam* S/o P. Assainar, aged 39 years
wokap as (,dSUdl Labourer,

Animal llusbdn( 1y Unit,

Umon Iuntoxy of Lakshadweep, Kdlpeni-682 557
and residling at Kakatchiyoda House,

(alpem lsland 682 557

ﬁa c\ S/o latc deedmL hammedkoya
s, working as Casual Labourer,
u-s f‘ndry ‘Unit,



923

Union lcmloxy ofLakshadweep, Kalpeni-682 557
€SIC mg at Pokkarappada House '

Applicants

1. The Ac:_l‘in:inis‘%t:r'étor,
Union Territory of Lakshadweep,
Kavaratti.-682555

2. The Director of Panchayat,
Department of Panchayat,
Union Territory of Lakshadweep,
Kavaratti, 687555

3. The (,hlcf ercutlve Officer, District Panchayat
Union'* lemtoxy of Lakshadweep,
'.Kavaratu 682555

4, 1 he-\/e__termaa_){ Assistant Surgeon,
Village: Dweep Panchayat,
Kalpeni-682 557 . ' Respondents

(By Advocate: Sri S. Radhakrishnan)

61. OA 39572013

,'ES:/o Yusuf, éged 40 years,
llala House, Kadamat,
] ;[cﬁt Panchayat, Kadamat

2. Abdul Shukoor S/o Sayed Ali, aged 41 »ye'ars,
Ukkayac,hetta House, Kadamat
Bus Dnver D1str1ct Panchayat Kadamat.

3. M. Khd id, S/o Nadeer, aged 43 years,
Mddumkam House, Kadamat,
Ielpex Dlstrlct Panchayat, Kadamat

4. /\yoobkhan S/o Kunhlkoyd aged 37 years
y "Mahal House, Kadamat, .
istrict Panchayat, Kadamat. ‘ Applicants

iR, Sreeraj)

Versus



3.

1sU at01
1t0"y of L akshadweep,

Depar tm'em AofiPanchayal
/\dmlmsl]atmn of Union T emtoxy of Lakshadweep,
Kavaratti- 682555

The Chief Executive Officer, District Panchayat,
Kavaratti- 687555

(By Advocate: Sri S Radhakrishnan)

62.

I

[\

'Uni(')’

0A 40:0720‘:13"

P.P. Qnaj,aged 44 years, S/0 M. Suban
_l’uthlya Pandaram House, Agatti Island,

Umon Icmtoxy of L.akshadweep.

NouShéd Ali',?aged 32 .years, S/o U. Sabjan,
Keela'Saramma Pada House, Agatti Island,
UniOn "l'"'erritc')ry of Lakshadweep.

m_HHouse, Agatti Island,
rritory of Lakshadweep.

id Eged 30 years, S/o Kidave ,
ouse, Agatti Island,
r'f._y of Lakshadweep.

K. C /\bdul;Sh.ukoox aged 38 yeals S/o Kasmi,

Kar 1yamacheua House, Agatti Island,

Umon Mmtoxy of L. akshadweep

M.P. Nl/amuddm aged 27 years, S/oM Abusala,
MelapL . llouse Agattl Island,-

Versus

Umon ‘l cmtmy ol Lakshadweep,
Kan\l:cll_l): 6&2551

“The Chairperson,

,,,,,,,
L PO

Respondents

ML /\b’dul Naser aged 28 years, S/o M. Abdul Rahiman,

Applicants



o B | -1
Village (Dweep) Panchayét,
Agatti [sland, Union Territo,ry of Laksh-adweep 682553

3. The Employment Ofﬁcel Kavaratti,
Union Territory of Lakshadweep 682551
4, The Director of Panchayat,

Department of Panchayat, Kavaratti,
Union Territory of Lakshadweep-682551.

5. The Chief Executive Officer/Special Officer,
Village (Dweep) Panchayat,
Agatti Island, Union Territory of Lakshadweep 682553.

6. The Deputy Collector/ASO,
Agatti Island, Union Territory of Lakshadweep-682553.

(By Advocate: Sri S. Radhakrishnan)

63. OA 404/2013

l. Nadirsha N.P., S/o Nallakoya P.V.,
aged 31 years, Nenampappada (House), Kalpeni Island.
Union Territory of Lakshadweep,
Working as Casual Labourer in the
Department of Science & Technology- Kalpeni Dweep.

2. Affefudheen A.K.,
S/o Cherikoya K, aged 30 years,
Akkara (House), Kalpenti Island.
Union Territory of Lakshadweep,
Working as Casual Labourer in the
Department of Science & Technology-
Kalpeni Dweep.

(By Advocate: Sri Grashious Kuriakose, Sr.)
(By Advocate: Ms. Daisy [ Daniel)

- Versus

l. The Administrator,
Union Territory of Lakshadweep, Kalpeni.

2. The Chairperson,
Village (Dweep) Panchayat, Kalpeni.

3. The Director of Panchayat,
Department of Panchayath, Kavaratti-682555.

Applicants



4. The Director, ~
' Department of Science & Technology
Kalpeni.

(By Advocate: Sri S. Radhakrishnan (R1,3 & 4)) -

64. OA 406/2013

M.P. Shihabudheen, aged 30 years,

S/o0 E.C. Mohammed Ali,

Skilled Labourer, Animal Husbandry Unit, Kiltan,
Residing at Malayanipura, Kiltan Island.

(By Advocate: Sri P.V. Mohanan)
Versus

1. The Administrator,
' Union Territory of Lakshadweep,
Kavaratti.-682555

2. Director of Panchayat,
Department of Panchayat,
Administration of Union Territory of Lakshadweep,
Kavaratti-682555.

3. The Veterinary Assistant Surgeon,
Office of the Veterinary Assistant Surgeon,
(Animal Husbandry Unit),
Kiltan Island, Lakshadweep 682 557.

4. The Chairperson,
Village (Dweep) Panchayat,
Kiltan-682 557.

(By Advocate: Sri S. Radhakrishnan (R1-3))

65. OA 413/2013

Asif Ajnad,, S/o Bader, aged 26 years,
Pathummathoda (House), Kiltan Island,
U.T. of Lakshadweep, Working as
Homeopathic Attender in Homeopathic Unit
Kiltann Dweep.

(By Advocate: Mr. Grashious Kuriakose, Sr.)
(By Advocate: Ms. Daisy I Daniel)

Versus

Respondents

Applicant

Respondents

Applicant



po

1. The Administrator,
Union Territory of Lakshadweep,
Kavaratti-682555.

2. The Lhan;person,
~ Village (Dweep) Panchayat, Kiltan.
i .
3. : Director ofPanchayat
Department of Panchayath Kavaratti- 682555

4, | Mission Director,
National Rural Health. Mlssmn Kavaratu 682555

5. Medical Officer in Charge, -
Primary Health Centre, Kiltan Island.

(By Advocate: Sri S. Radhakrishnan' (R1, 3 to 5))

66. OA 423/2013

1. Abdul Kareem C., aged 42 years, S/o Subalr P.P,
Chonam House, Agatti.

2. Ubaid.V., aged 35 years, S/o Bamban,
Valiya {llam, Agatti. '

3. Mohammed M., agedﬂ40 years, S/o Basha AP,
Moothammada House, Agatti.

4, . Hafsath M., aged 46 years, D/o U_mmer,
Moothammada House, Agatti.

5. Maviya U., aged 48 years, S/0 Ahamed,
Uriyoda House, Agatti.

6. Umilla T.P.; aged 54 years, D/o Khader,
T hekkllappura House Agatti. )

T Ummer C.K. aged 54 years, S/o AlIf T.P,,
Chekkakkal House Agatt1

8. Aboobacker P.K., aged_ 31 years, S/o Koyassan,
Puthukotta House, Agatti.

9. ' Mohammed T.P., aged 39 years, S/o Hamza, *
Thoppumpadi House, Agatti.

Respondents
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10.

13.

Saromma M., aged 39 years, D/o Hamza, -
Mariyathoda House, Agatti,

Ashraf A.K., aged 42 years, S/o Ahamed M.,
Achan Kuttiyoda House, Agatti.

Abdul Razzak R., aged 33 years, S/o Hamza uU.,
Roullammada House, Agatti.

Shaffabi P.P., aged 36 years, D/o Hamza K.,
Puthiyapura House Agatti.

(By Advocate: Mr. K.B. Gangesh)

Versus

The Administratof
Administration of the Union Temtory of Lakshadweep,
Kavaratti-682555. - :

Direum ofPanchayats

Department of Panchayats,

Administration of the Union Territory of Lakshadweep,
[Cavaratti-6825589.

Director of Education,

Directorate of Education,

Administration of the Union Territory of Lakshadweep,
Kavaratti-682555.

Village (Dweep) Panchayat, | )
Agatti Island represented by
its Excecutive Officer-682554.

(By Advocate: Sri S. Radhakrishnan )

67.

OA 444//2013

Aboosalih, S/o Rasheed Koya,
Padalapura, Kiltan Island.
Union Territory of f.akshadweep, Pin-682558.

(By Advocate: Sri Shabu Sreedharan)

|

Versus

Union Territory of Lakshadweep represehted
by the Administrator,
Kavaratti Island. Pin- 682555.

Applicants

Respondents

Applicant
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2. The Director of Panchayat,
Union Territory of Lakshadweep,
Kavaralti Island. Pin- 682555.

The Chairperson,

Village (Dweep) Panchayat,

Kiltan Island.

Union Territory of Lakshadweep, Pin-682558.

W

4, The Executive Officer,
Village (Dweep) Panchayat,
Kiltan Island.
Union Territory of Lakshadweep, Pin-682558.

5. The Assistant Engineer,
Electrical Sub Division, Kiltan Island.
Union Territory of Lakshadweep »
Pin-682558. - . - . . Respondents

(By Advocate: Sri S. Radhakrishnan (R1, 2, 4& 5))
68. QA 453/2013

I Hameed K., S/o Abdul Rahman, aged 36 years,
Keelazillam H) Kiltan Island.
Union Territory of Lakshadweep.
Working as Casual labourer in
Lakshadweep Building Development Board, Kiltan.

o

Saleem K., S/o Badar K, aged 28 years,

Kuttukum (H) Kiltan Island,

Union Territory of lakshadweep.

Working as Casual labourer in

Lakshadweep Building Development Board, Kiltan.

Hisminoor, S/o Mohammed, aged 38 years,
. Pakkiyoda (H) Kiltan Island., '
Union Territory of Lakshadweep.
Working as Casual labourer in
Lakshadweep Building Development Board, Kiltan.

Lo

4, Ponkutti, S/o Pookoya, aged 48 years,
© Surambiyoda (H) Kiltan Island,
Union Territory of Lakshadweep.
Working as Casual Labourer in v
Lakshadweep Building Development Board, : v
Kiltan. i Applicants



(By Advocate: Mr. Grashious Kuria_kqse, Sr.)
(By Advocate: Ms. Daisy | Daniel)

(V%]

Versus

The /-\dministvrator,
Union Territory of Lakshadweep.

The (,hanpm son,
Village (Dweep) Panchayat, Klltan

Secretary,
Lakshadweep Building Development Boald

Kavaratti.

Director of Panchayat,

Department of Panchayat, Kavaratti. Respondents

(By Advocate: Mr. S. R‘adhavkrishnan R1,3t04))

69.

0.A No. 488/2013

Salmath

D/o. Sayed Koya

Madapally House

Chetlat Island. ' Applicant

(By Advocate Mr. KB Gangesh)

Versus

-The /\dmi'nisu rator,

Admlmsu ation of the Union Territory
ofl dk%hddwccp, I(avalattl - 682 555.

The Dn‘rector (Serv1ces)
Administration of the Union Territory
of Lakshadweep (Secretariat),

Kavarafti'— 682 555.

Department of Science and Technology
Union Territory of Lakshadweep,
Kavarathi — 682'555.

chmsentcd by its Director.

(By Advocatg Mr. S, Radhakrishnan)

70.

OA 492/2013

Respondents



R e,
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K. Bushra Beggum, W/o Hakeem,

Aged 27 years, Casual Labour,

Office of the Veterinary Assistant Surgeon,
Animal Husbandry Unit, Amini.
Lakshadweep-682 552.

(By Advocate: Sri V.B. I'lai'i'iwal'ayan)
Versus
I Union of India rep. By
the Administrator,

Union Territory of lakshadweep,
Kavaratti Island, Pin- 682555.

o

The Director of Panchayat,
Department.of: Panchayat,

Union Territory of Lakshadweep,
Kavaratti Island- Pin- 682555.

The Veterinary Assistant Surgeon,
Animal Husbandry Unit, Amini.
Union Territory of Lakshadweep-682 552.

(%)

4. The Chairperson,
Village (Dweep) Panchayat,
Amini, l.akshadweep -682552.
(By Advocate: Sri- S. Radhakrishnan (R1-3))

71. QA 499/2013

I Rahmath Beegum Keelakunnikkam,
W/o. Mohammed B.K,
Data Entry Operator (MGNREGA),
Sub-Divisional Office, -
Kadamat Island,
Union Territory of Lakshadweep. .
Residing at Keelakunnikkam House,
Kadamat Island
Union Territory of Lakshadweep, PIN — 682 556.

2. Mohammed Shafi Qraishi Malika,
S/o. M. Sayedali,
Data Entry Operator (MGNREGA)
Village (Dweep) Panchayat Office (MGNREGA)
Kadamath Island, Union Territory of Lakshadweep,
Residing at Malika House,
K adamat Island,

Applicant

Respondents



(o2
Union%’l"erritory of Lakshadweep, PIN — 682 556
(By Advocate Mrs. Sreedevi Kylasanath) |
| Versus

1. The Administrator,
Union Territory of Lakshadweep,
(Department of Rural Development)
Kavarathi.

2. The District Programme Coordinator,
MGNREGA, Kavarathi,
Union Territory of Lakshadweep.

3. The Programme Officer,
National Rural Employment Guarantee Act,
Office of the Programme Officer,
National Rural Employment Guarantee Act,
[Cadamat, Union Territory
of Lakshadweep.

(By Advocate Mr. S. Radhakrishnan)
72. QA 507/2003

Muthu Koya K

Casual Labour, Street Light Maintenance
Village Dweep Panchayath, Amini Island
Union Territory of Lakshadweep

Permanent address : Kunninamel House
Amini Island, Union Territory of Lakshadweep
Pin — 682 552

(By Advocate: Mr.TCG Swamy)

Versus

I The Adihinistrator
Union Ferritory of Lakshadweep
Lakshadweep Administration
Kavaratti — 682 555

2. - The Executive Engineer
(Department of Electricity)

Administration of the Union Territory of Lakshadweep

Kavaratti — 682 555

[O%]

The Secretary (Panchayats)
(Directorate of Panchayats)

Applicants

Respondents

Applicant

------



>
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Administration of the Union Territory of Lakshadweep .
Kavaratti — 682 555

4, The Chairperson
Village Dweep Panchayat
Amini Island,
Union Territory of Lakshadweep — 682 552

5. The Assistant Engineer (Ele)
Electrical Sub Division
Union Territory of Lakshadweep
Amini Island — 682 552
6. The Director
(Directorate of Panchayats)
Administration of the Union Territory of Lakshadweep
Kavaratti — 682 555 Respondents

(By Advocate: Mr.S.Radhakrishnan (R1-3,5&6)

73, Q.A No.509/2013

1. -Maleeha Beegum K.C.

D/o. Indeen Kandilath
Kaval Chetta House, Androth.

2. Shahid:a Beegum K.
D/o. Hamzakoya
Kandlath House, Androth.

3. Subaida M.
D/o. Kidave U.K .
Makket House, Androth.

4. Aysha-Beegum P.V.K
D/o. YaKoob P.K
Puthiya;Pentamveli Kad
Androth.”

5. Rahmath Beegum K
D/o. Hamzakoya P.P,
Kunhali House, Androth.

0. Thahira L.
D/o. Seethi Nallal
Lavanakal House
Androth.

7. Subai(i;é A.
D/o. Sdyed Mohammed M.



9.

104
Aliyathara House, Androth.

Fathimathu Suhurabi P.V.K
D/o. Majeed P.V.K
Pentanibieli Kad, Androth,

Siyad l_‘éhan L.
S/o. Kunhikoya A. (Late)
Kandilath House, Androth.

Raisa K. :
D/. Badarudheen Melechetta Mechery
Kadiyammada House, Androth.

Haseena Beegum C.P.I

D/o. Abdulla M.P

Chemmachery Puthiya Illam House
Androth.

Habsabi P.U.P
D/o. Fakarukdheen K. Cheriyadam
Ummathabiyapura House, Androth. Applicants

(By Advocate: Mr. K.B. Gangesh)

Versus

The Administrator,
Adminigtration of the Union Territory
of Lakshadweep, Kavarathi — 682 555.

grate of Industries

Union Territory of Lakshadweep
Kavarathi, represented by the
Director of Industries — 682 555.

Coir Supervisor

Coir Production Centre, Androth — 682 557. Respondents

(By Advocate: Mr. S. Radha‘krishnan)

74.

QA 510/2013

Haseena (@ Haseenabi Therakkal

"l"lwen‘al<;””"“3“"g House, Kadamath

Data Exiffy Operator

\/illag§:j,Dweep Panchayath, Kadamath Applicant

(By Advocate: Mr.R.Sreeraj)



(OS]

‘VTOS“‘
Versus

The Administrator
Union Territory of Lakshadweep
Kavaratti — 682 555

The Director of Panchayath

Department of Panchayath

Administration of Union Territory of Lakshadweep
Kavaratti — 682 555

The Executive Officer,
Village (Dweep) Panchayath
Kadamat - 682 556

The Chairperson -
Village (Dweep) Panchayath
Kadamat —682 556

The District Programme Coordinator
MGNREGA, Kavaratti — 682 555

The Sub Divisional Officer and
Programme Officer MGNREGA ’
Kadamat — 682 556 Respondents

(By Advocate: Mr.S.Radhakrishnan (R1-3,5&6)

78.

1.

OA 5§57/2013

K.V.Naseer

Kodavalappu House, Kiltan

Cook, Government Senior Secondary School
Kiltan

IK.P.Dawood

Kilappura House, Kiltan

Peon, Government Senior Secondary School Applicants

Kiltan _ . Applicants

(By Advocate: Mr.R.Sreeraj)

Versus
The Administrator _
Union Territory of Lakshadweep

Kavaratti— 682 555

The Director of Panchayath



Department of Panchayath
Administration of Union Territory of Lakshadweep
Kavaratti — 682 555

The Executive Ofﬁcer.',
Village (Dweep) Panchayath |
Kiltan — 682 558 '

The Chairperson
Village (Dweep) Panchayath
Kiltan — 682 558

The Principal
Government Senior Secondary School
ICiltan = 682 558

(By Advocate: Mr.S.Radhakrishnan (R1-3 & 5)

76.

(%)

OA 566/2013

Safiyath S

Cook, Government High School
Kadamath

Residing at Pallam, Kadamath Island
Union Territory of Lakshadweep
P.P.Ismail '
Cook, Government J.B.School
Kadamath ‘
Residing at Kadamath Island

M.P.Attakoya

Cook, Government J.B.School
Kadamath .

Residing at Kailiyammakada
Kadamath Island

K.K.Khalid

Cook, Government J.B.School
Kadamath '
Residing at Biriyommada
Kadamath Island

P.Amanulla

Cook, Government J.BB.School
Kadamath

Residing at Kunnumpura
Kadamath Island

Respondents



o7

6. Ummer P.P.]
Cook, Government J.B. School
[Kadamath : N
Residing at Alikothapura .
Kadamath Island ‘

7. Hidayathulla P
Cook, Government J.B. School
Kadamath
Residing at Kadamath Island

.

8. Muhammed Shafi P.P ;
Cook, Government S.B.School
Kadamath -
Residing at Kadamath Isla}lnd

9. Pookunhikoya P.P )
Watchman / Helper
Government Jawaharlal Nehru Senior Secondary School
Kadamath
Residing at Puthiyapura
Kadamath Island

10.  Abdullakoya B.M
Watch and Ward
Government J.B.School, Kadamath
Residing at Biriyommada
Kadamath Island N

11.  JaferP
Driver, Jawaharlal Nehru Senior Secondary .School
Kadamath '
Residing at Pupathada :
Kadamath Island - Applicants

(By Advocate: Mr.P.V.Mohanan)
Versus

L. The Admmlstrator
Union Territory of Lakshadweep
Kavaratti — 682 555

2. Director of Panchayath
Department of Panchayath
Administration of Union Territory of Lakshadweep
Kavaratti — 682 555

3. The Head Master
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Government J B School
Kadamath — 682 556

The Principal
Jawaharlal Nehru Senior Secondaxy School
Kadamath — 682 556

(By Advocate: Mr.S.Radhakrishnan-)

77.

OA 567/2013

Habeebulla P.M N
Puthiya Malika House, Kaddmath
Driver, Government Jawaharlal Nehru
Senior Secondary School ¥

Kadamath Island

(By Advocate: Mr.P.V.Mohanan)

o

Versus

The Administrator
Union Territory of Lakshadweep
Kavaratti — 682 555

Director of Panchayath
Department of Panchayath

Administration of Union Territory of Lakshadweep

Kavaratti — 682 555

The Principal I

Respondems'

Applicant

Government Jawaharlal Nehru Senior Secondary School

Kadamath Island 682 556

(By Advocate: Mr.S.Radhakrishnan)

78.

l.

OA 580/2013

Yacoob
Kathathe Chetta | %ouse <admat

Vahida
Marikilam House, Kavaratti.

Habusa ,
Alachapada; Kavaratti.

“Yacoob

Kaladi House,AKavaratti. ‘

Respondents



13.

14,

20.

Muhammed Salih n
Aynepura House, Kavar attl

i
Fareeda Beegam i

Molokepura House, Kaviarattl.

Saleem P
Pallicham House, Kava;jattl
e

Bamban {
Nambicham House, Kavarattll

Sayed Abdullakoya :
Chendlpuxa House, Kavarattl.

‘Nafeesathbi

~Poodiyam House; Kavarattl

Jamaliyath -

Thirintpura House Kava‘rattl

Fazeela Beegum
Kannipura House, Kavaratti.

Ummer !
Thirinikad House, Kavarattl

i

Firozkan

.Athnachammada House/Kavaratti,

Jaffer

~ Marikilam House, Kavaratti.

 Amanulla,

Mela lllam House, Kavaram

Sirajudheen

Molokepula House, Kavarattl
Hiyasudheen o
Chamayathapura Ilouse Kavarattl.

Fathahudeen y
Kadapurathaba House,/Kavaratti. .
Muneer

Kuttipapepura House; Kavaratu.
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21.  Ashik
Puthiya Alikom House, Kavaratti.

22.  Muhammed Musthafa,
Achadapurakatt House, Andrott

23.  Mujeeb Rahman T.P, -
Thaleka Pura, Kavaratti. ="

24.  Jamhar Hussain
Beeranthoda House, Kavaratti,
UETIR
25. Muhsin
Beerarnthoda House, Kavaratti. -

26. Rauf ‘
Chettipura-House, Kavaratti.

27.  Hazarath
Chungam House, Kavaratti’ "

28.  Khalid
Thottathapura House, Kavaratti Applicants

(By Advocate: Mr.K.B.Gangesh)
Versus

. The Administrator ~ + "7
Administration of Union Territory of Lakshadweep
Kavaratti — 682 555

2. Director of Panchayath
Department of Panchayath
Administration of UnionTerritory of Lakshadweep
Kavaratti — 682 555

3. Director of Agriculture
Department of Agriculture
Administration of Union Territory of Lakshadweep
Kavaratti — 682 555

4, Director of Animal Husbandry
Department of Animal Husbandry
Administration of Union: Territory of Lakshadweep
Kavaratti — 682 555

5. Village (Dweep) Panchayath Kavaratti Island
represented by its Executive Officer,



A

o

Pin — 682554 . ’ Respondents
(By Advocate: Mr.S.RadhakriSEhHéh)'

79.  OA 582/2013 G

1. Rasheed Koya fszf'“?“ "
Multi Task Employee |
Public Library, Kiltharh .
Residing at Kilthan 5' '

2. Smt.Sulfabeegum
Cook, G.H.S Kadmat

- Residing at Melachetta Hauumakudl

Kadamalh [sland o Applicants
(By. Advocate Mr.P.V. Mohanan) | ‘
Versus

I The Administrator i ‘J
Union Territory of Lakshadweep
Kavaratti — 682.555

2. Director of Panchayath
Department of Panchayath
Administration of Union Territory of Lakshadweep
Kavaratti — 682 555

3. The Library and Information Assistant
Office of Library and Information Assistant |
Public Library, Kilthan JIsland 682 557 ‘ Respondents

(By Advocate: Mr.S.Radhakrishnan)

80. OA601/2013

Rasheed Koya S.V,, S/o Abdulla Koya P.S,,
Shaiknaveed (H), Kiltan Island PO., :
Union Territory of Lakshadweep, Pin -682 555. Applicant

(By Advocate: Mr. Shabu Sreedharan)

:%':‘vts Versus
: £ RN :
1. Union Territory of Laksﬁadweep, represented by the
Administrator, Kavaratti Island, Pin — 682 555.

i
2. The Director of Panchaj/a’_fih,:iUnion Territory of Lakshadweep,

s
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Kavaratti I%land Pin - 682 555
3. The Chairperson, Village (Dweep) Panchayath,
Klltan Island, Union Territory of Lakshadweep,
Pin — 682 558. o
4. The Executive Officer, Vlllage (Dweep) Panchayath,
Kiltan Island, Union Temtory of Lakshadweep, Pin — 682 558.

5. The Library and Information Assistant, Public Library,

Kiltan Island, Union T err1t01y of Lakshadweep,

Pin — 682 558. . . : "Respondents
[By Advocate: Sri S. Radhakrlis._hr}‘:a‘r}_;_('Rl, 2,4&5)]

81. OA 634/2013

Malikdeenar, aged 21 yeas, S/o. Hamzath
Sara Manzil House, Agatti. S Applicant

(By Advocate: Sri K.B. Gangesh} ':"
) _;::Versus

L The Administrator, .
Administration of the Umon Temtoxy of Lakshadweep,
Kavaratti-682 555.

2. Director of Panchayats, ' |
Department of Panchayats
‘Administration of Union Terltoxy of Lakshadweep,
Kavaratti — 682 555. '

; .dmmlstratlon of the
Union Territory of Lakshadweep, Kavaratti,
represented by its Dnector = 682 555.

3. Department of Education;

4. Village (Dweep) Panchayat

Agatti Island, 1eplescnted by its Executive Officer,

682 554. P Respondents
(By Advocate: Sri S. Rad‘ham'sﬁrﬁén)

82. OA 635/2013

l. Fathahudheen K.P.; age‘d‘Zfé years, S/o0. Sayed Muhammed Koya,
Kattampalli House, Agattl

2. Younis, aged 31 years, S/o Abdulla Mariyathoda House,




Agatti. | |

3. K.M. Shahida, aged 40 yea’e‘rs‘ D/o. Kasmi, Kuttiyam
Mukriyoda House, Agattl '

4. K.M. Amina, aged 46 years, D/o Abdul Rahman,
Kuttiyam Mukriyoda Hous:_i Applicants

(By Advocate: Sri K.B. Gangesﬁi‘l .
~Versus

1. The Administrator,

Administration of the Umon Temtory of Lakshadweep,
Kavarattl 682 555. :

2. Dnector of Health Services, i
Directorate of Health: Serv1ces j
Kavaratti — 682 555.

3. Medical Officer in chargests. =
‘Community Health Centre, Agattif— 682 553.

4. Medical Officer in Charge Rajleandhl Spe01a11ty Hospital, |

Agatti — 682 553.

5. Village (Dweep) Panchayat Agattl Island, represented by its
Executive Officer, 682 553. Respondents

: $lgrs o
(By Advocate: Sri S. Radhakrishnan) -

83 0A7912013 ST

Fareeda Beeg,um M.L Meppada Illam
Agatti Island. ‘ it

(By Advocate: Sri K.B. 'Gangesh)

Versus
21t
1. The Administrator,
Administration of the Umon Terrltory of Lakshadweep,
Kavaratti-682 555.

2. Director of Panchayats, #l: SREE
Department of Panchayats; L
Administration of Union, Ferrltory of Lakshadweep,
Kavaratti — 682 554. Sl

Applicant
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3. Project Manager, Desiccated Coconut Powder Unit,
I.akshadweep Development' Corporatlon Ltd
Agatti, Kavaratti — 682 554.

4. The Deputy Director (Admn.), Lakshadweep Development
Coxporahon Kavaratti — 682 554.

5. Village ( Dweep) Panchayat _

Agatti Island, represented by llS Executlve Officer,

082 553. P Respondents
(By Advocate: Sri S. Radhakrishnéri)™

-84, OA 822/2013

B.P. Navas, Aged 27 years, S/o. Kasmi M.P.,

Valiyapura House, Kilthan Island P.O ;-

U.T. of Lakshadweep. - Applicant
0 IR :

(By Advocate: Sri P.V. Mohanan) " -

_.V:ersus
I. . The Administrator, |
UT of Lakshadweep, o
Kavaratti-682 555. a0
2. Director of Panchayat,

Department of Panchayat,
Administration of UT of Lakshadweep,
Kavaratti — 682 555. :

3. The Principal, Govemment ngher Secondary School, _

Kilthan Island — 682 556. b Respondents
( By Mdvocale @ Sl S R&AL*‘(MLWVD '
85.. OA 880/2013

Muthukoya N.P
Nalakapura, Kiltan Island i~ | _ '
Union Territory of Lakshadweep-:682 558 : Applicant

(By Advocate: Mr.Shabu Sreedh‘arai'n.)‘
Versus
. Union Territory of L akshadwée:p represented

by the Administrator o
Kavaratti Island - 682 555! |
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(By Advocate: Mr.S.Radhakri‘vshr}aé)

86.

(By Advocate: Mr.Shabu Sleedharan)

Director of Panchayath i

Union T emtory of Lakshadweep
Kavaratti Island — 682 555

The Senior Admlmstratl,' g
Education (District Panchayath)
Union Territory of Lakshadwegp

““““

Kavaratti Island - 682 555

The Prmmpa] |

Government Senior Secondary School

District Panchayat, Kiltan Island

Union Territory of Lak§hadweep 682 558 Respondents

QA 898/2013

KCAbdu | Khader . WOV

Kulikaraya Chetta House S

Chetlat Island '

Union Territory of L akshadw%éf) 682 554 Applicant

. ,.,;J‘J

"\

Versus:

Union Territory of Ldkshadweep represented
by the Administrator ‘f?-?‘f
Kavaratti Island — 682 55‘5 f'f‘iiif}f'

The Dlreum of Panchayath
Union Territory of Lakshadweep
Kavaratti Island -~ 682 555

The Senior Admmlstratlve Ofﬁcer

Education (District Panchayath)

Union Territory of L akshadweep

Kavaratti [sland — 682 555 A ; ¢

The Principal ":‘ifztsz:z'zz-_.fﬁ )

Government Senior Secondary School

District Panchayat, Chetlat Island

Union Territory of LL akshadweep 682 554 Respondents

J

(By Advocate: Mr.S. Radhakrlshnan)

~,

i -



87.

OA 904/2013

Kadeeja C.P 4
Cheriyapurakad v

_Kalpeni Island

(By Advocate: Mr.K.B.Gangesh)',&-‘i;;

1.

(By Advocate: Mr.S. Radhakrlshnan)

88.

(By Advocate: Mr.K.B.Géngesh) :

- 0A 9052013

Versus i

The Administrator x "‘it C

Administration of the Union Temtory of Lakshadweep

Kavaratti - 682 555 '

Sub Divisional Officer .. L
Office of Sub Divisional Officer
Kalpeni Island — 682 554

The Director (Rural development)
Department of Rural Development
Administration of the Union Territory
of Lakshadweep, Kavaratti. — 682 555

Abdul Khader C.
Chekkiriyammada House
Agatti Island -

Bugar Jamhar T.P -
Theklapura House
Agatti Island

Versus - - .-

The Admmlstratm

Administration of the Union Tgrntoxy of Lakshadweep

Kavaratti Island — 682 555

Director of Panchayaths L
Department of Panchayaths . =~

Administration of the Union Terrxtory of Lakshadweep

Kavaratti Island — 682 555

s

Applicant

Respondents

Applicants



Project Manager o
Desiccated Coconut Powder Urut

Lakshadweep Development Corporatlon Limited

Agatti, Kavaratti — 682 555 ]

The Deputy Director (Admn)

Lakshadweep Development Corporatxon

Kavaratti — 682 555 . ‘ ‘!
Village (Dweep) Panchayath - |
Agatti Island represented by its
Executive Officer - 682 553"

(By Advocate: Mr.S.Radhakrishnan)

89.

L

OA 939/2013

Safiyuilah K.C. -
Kuttiyachada House ,
Kalpeni Island RETE
Saifulla M.1 i i
Melaillam House |
Kalpeni Island

KunhikoyaM.V
Mathil Valiyammada House
Kalpeni Island |

Kidave K.O
Kakkachiyoda House
Kalpeni House

(By Advocate: Mr.K.B. Gangesh)

Versus

|

i

i
[

i

T

The Administrator

Administration of the Umon Temtory of Lakshadweep

Kavaratti Island — 682 555

Director ofPanchayaths Do
Department of Panchayaths

Administration of the Umon Tevl.‘rltory of Lakshadweep

Kavaratti Island — 682 555

Lakshadweep Building DeVelopment Board

Union Territory of Lakshadweep

Kavaratti represented by its Secretary — 682 555
i

Respondents

Applicants



4.

(By Advocate: Mr.S. Radhaknshnan)

90.

I

The Technical Officer I
Lakshadweep Building Development Board
Kalpeni Island - 682 553 ;:-i}’. i
Village (Dweep) Panchayath l'
Kalpeni Island represented by its
Executive Officer - 682 553 ]

'r o o Respondents

OA 942/2013

Mohammed Ashik
Palliyat House _ . |
Androth Island - f' B

Abdul Latheef
Karakunnel House
Androth Island
Mohammed Ubaidulla
Chodath House
Androth Island

Mohammed Fathahulla
Karachetta House S
Androth Island : U Applicants

(By Advocate: Mr.K.B.Gangesh)

Versus

The Administrator

Administration of the Union Temtory of Lakshadweep
Kavaratti Island - 682 555 '

Director of Panchayaths -

Department of Panchayaths

Administration of the Union Temtoryof Lakshadweep
Kavaratti Island — 682 555 ' o

Lakshadweep Building Development Board
Union Territory of L akshadweep
Kavaratti represented by its Secretary - 682 555

The Technical Officer
Lakshadweep Bulldmg Development Board
Androth Island - 682 554

.....
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Village (Dweep) Panchayath

- "Androth I[sland represented by its

Executive Officer - 682 554

(By Advocate: Mr.S.Radhakrishnan)

91.

1.

0A 952/2013

Abdul Salam N.P

Casual Labourer

Power House, Kalpeni

Residing at Nenampappada House
Kalpeni, Union Territory of Lakshadweep

C.K.Attakoya

Casual Labourer

Power House, Kalpeni

Residing at Chakakeel House

Kalpeni, Union Territory of Lakshadweep

P.Mohammed

Casual Labourer

Power House, Kalpeni

Residing at Pokkayoda House

Kalpeni, Union Territory of Lakshadweep
Hamza Koya P '

Casual Labourer

Power House, Kalpeni

Residing at Pallath House

Kalpeni

(By Advocate: Mr.Hariraj M:R)

Versus

Union of India represented by the Secretary

~to Government of India

Ministry of Home Affairs
New Delhi — 110 001

The Administrator ,
Union Territory of Lakshadweep
Kavaratti — 682 555

Executive Engin‘eer
Department of Electricity ,
Kavaratti, Union Territory of Lakshadweep

Respondents

Applicants
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4. Junior Engineer,
Electrical Section, Kalpeni
Union Territory of Lakshadweep Respondents

(By Advocate: Mr.S.Radhakrishnan (R2-4)

92, 0OA 1100/2013

Abdul-Khader C.P
Chandipura, Kavaratti ’
Union Territory of Lakshadweep - ' Applicant

(By Advocate: Mr.P.V.Mohanan)
Versus

L. The Administrator
' Union Territory of Lakshadweep-
Kavaratti — 682 555 '

2. Director (Rural Development)
Department of Rural Development
Administration of the Union Territory of Lakshadweep
Kavaratti — 682 555

AW s

(U

Director of Panchayath

Department of Panchayath {

Administration of Union Territory of Lakshadweep

Kavaratti — 682 555 Respondents

(By Advocate: Mr.S.Radhakrishnan)

93.  OA 12022013

. Akathar Ahammed K.K
Internal Inspector
Agricultural Department, Kalpeni
Kunnamkulam House
Kalpeni Island
Union Territory of [Lakshadweep

o

Mohammed Igbal KPV

Internal Inspector

Agricultural Department, Kalpeni
Kunnipavavaliyammava House
Kalpeni Island

Union Territory of Lakshadweep
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3. Fareeda Beegum P.V -
Internal Inspector (Multi Skilled Worker)
Agricultural Department, Kalpeni
Pentamveli House

.Kalpem [sland
Union'Territory ofLakshadweep Applicants

(By Advocate: Mr.P.V.Mohanan)
Versus

- 1. The Administrator
‘Union Territory of Lakshadweep
 Kavaratti — 682 555

2. Director of Panchayath
Department of Panchayath..
Administration of Union Territory of Lakshadweep
Kavarattl — 682 555

3. Agricultural Ofﬁcer
District Panchayath (Agnculture)
Kalpeni Island — 682 557

4. Chief Executive Officer
District Panchayath _
Kavaratti — 682 555 o Respondents

(By Advocate: Mr.S.Radhakrishnan)

94.  0.A No. 1225/2013

C.P. Showkathali,

S/o. Mohammed Koya |

Casual Labour, Electrical Section,

Kalpeni.

Residing at Chemmanam Pally House

Kalpeni Applicant

(By Advocate: Mr. Hariraj M.R)

Versus

UYnion of India

Repr sented by the SeCIetary to-
Government of India,

Ministry of Home Affairs

New Delhi — 110 001.
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2. The Administrator
Union Territory of Lakshadweep
Kavaratti — 682 555.

3. Executive Engineer
Department of Electricity
Kavaratti, Union Territory of
LLakshadweep — 682 555.

4 Junior Engineer,
Electrical Section
Kalpeni, UT of Lakshadweep — 682 555. Respondents

(By Advocate: Mr. S. Radhakrishnan for R2-4)

These applications having been heard together on January 17, 2014,
the Tribunal delivered the following common order on March 6, 2014:-

ORDER
Hon'ble Mr.Justice A.K.Basheer, Member (J)

Applicants in this bunch of 94 Original Applications are residents of
various Islands in the Union Territory of Lakshadweep. Admittedly, all the
applicants have been working on casual/daily wage basis in various
departments under the Administration. All of them were engaged on casual
basis for 89 days and re-engaged after a technical break of one or two days.
This process has been going on in the case of quite a number of them for
the last 10 to 20 years while in the case of a large number of others, such
engagements are for 5 to 10 years and others are for two/three years or less.
But in majority of the cases (in.80 Original Applications), these casual
employees were engaged/disengaged by Village/Dweep Panchayats and/or
District Panchayats. For the sake of convenience, these cases are

categorized as “Panchayath and Non-Panchayath”.

2. The common grievance of all the applicants is that their services are not
being regularized even though they have been working for years together, albeit
on casual/daily wage basis. Therefore the common prayer in all these cases is for
issue of a direction 1o the respondents to regularize their services. In the case of a
few others who have be&n retrenched on completion of the period of engagement,

the prayer is for issue‘\c} dircction to re-engage them.
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3. The short question that arises for consideration in all these Original

Applications' is whether the applicants are entitled to get their services

regularized.

4, It has been noticed already that in majority of the cases, the
applicant‘s have been engaged to work in various departments under the
Village/Dweep Panchayats and or/District Panchayats. Therefore, the
Administration has taken a preliminary objection that this Tribunal has no
jurisdiction to entertain those cases in view of the judgment rendered by a
Division Bench of the Kerala High Court in Administrator and another
Vs. Naderkoya and others — 2005 KHC 248. 1t is further contended by the
learned counsel for the Administration in these cases that going by the
dictum laid down in a catena of decisions of the Apex Court as well as that

of various High Courts, the services of the applicants are not liable to be

regularized since they were admittedly engaged on casual/daily wage basis

for 89 days, though, of course, many of them were re-engaged after a

technical break of one or two days.

5. In the other batch of cases in which the applicants have been
engaged by the Administration in various departments under it, the
contention raised by the respondents is that their engagement being of
casual nature, they are also not entitled to get their services regularized.
The common contention in all these cases is that these casual engagémems
were made without holding any regular selection process and that such

engagements were not against sanctioned posts.

6. In this context, the learned counsel for the Administration has
invited our attention to the following decisions in support of the above
contention:-

l. Secretary, State of Karnataka & Others Vs. Umadevi and Others -
(2006) 4 SCC 1.

2. State of Rajasthan Vs. Daya Lal - (2011) 2 SCC 429. :
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3. Satya Prakash and Others Vs. State of Bihar and Others -
(2010) 4 SCC 179,

4. Official Liguidator Vs. Dayanand and Others - (2008) 10 SCC 1.
5. R.N.Nanjundappa Vs. T..Thimmiah — (1972) | SCC 409.
6. Jeemon V.R. Vs. State of Kerala - 2012 (1) KHC 397.

7. State of Kerala Vs. Valsamma - 2012 KLT 294.

Non-Panchayath Cases
OA 212,266, 268, 299, 325, 347, 354,366, 372. 380, 488, 499, 509
& 1225 of 2013.

7. In the above cases, the applicants have been admittedly engaged by
the Administration in various Departments like the Department of Science
& Technology, Industries, Environment & Forests, Electricity,
Directorate of Labour & Employment, Directorate of Arts & Culture, .
Weights & Measures etc. While 7 applicarfts in OA 299/2013 and 47
applicants in OA 301/2013 have been working in the Department of
Agriculture for the last 17 years right from January 1997, 2 of the
applicants in OA 225/2013 have been working for 18 years whereas others
in the above OA for the last 9 years. Similarly the applicants in OA
347/2013 have also been working ever since 1997. We have referred to the
above 2 or 3 cases only to illustrate that majority of the applicants in all the
cases - whether in the category of Panchayat or Non-Panchayat - have been
working as casual employees for more than 10 years and quite a number of

them have 8 to 10 years of service to their credit, if not more.

8. It is beyond controversy that all the applicants were engaged on
casual basis without undergoing any regular selection process though in
some cases the applicants have vaguely contended that such a process was
in fact undergorie. However, in those cases also, no material has been
placed before us in support of the above contention. Similarly it is not in
dispute that such engagements were not made against sanctioned posts. In

short, this process of casual engagement on daily wage basis for 89 days
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has been going on in the Union Territory for the last two decades or more.
These em.ployees have continued in such casual service with a technical
break of one or two days for several years as a matter of routine.
Apparently it is a case of Hobson's choice for them. It is on record that a
large number of such casual employéés had approached this Tribunal in the
'90s seéking regularization or absorption. We have been informed that
some of them were. in fact absorbed. But the applicants before us .in this

bunch of 94 cases have apparently been less fortunate.

9. Umadevi (Supra) is a landmark judgment on the subject of
“irregular” or “illegal” appointments in public employment. The five judge
Bench had dealt with iSsues relating to absorption, regularization,
permanent continuance of temporary/contractual/casual/daily-wage or
adhoc exﬁployees appointed/recruited and continued for long in public
employment dehors the constitutional scheme of public employment. The
Apex Court exhorted all the High Courts not to issue directions for
absorption or regularization unless the recruitment itself was® made
regularly -or in terms of the constitutional scheme. While issuing the above
direction, their Lordships reiterated that it must be insisted that the States
must make only regular re'cruitmentvs and appointments. It was further
observed that it would be erroneous to merely consider equity for a handful
of people who have approached the Court with a claim, while ignoring
equity for the teeming millions seeking employment and fair opportunity to
compete for employment. While dealing with irregular appointments as
distinguished from illegal appointments of duly qualified persons against
duly sanctioned vacant posts, the Apex Court, after referring to those
employees who have continued to work for 10 years or more but without
the intervention of the orders of the Court/Tribunals, directed that the
question of regularization of the services of such irregularly appointed
employees be considered on merit in the light of the principles settled by
the Apex Court in the cases in S.V.Narayanappa — AIR 1967 SC 1071;
R.N.Nanjundappa —~ (1972) 1 SCC 409 & B.N.Nagarajan — (1979) 4 SCC

507 — as a one time measure.
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10. A three judge Bench of thef:A}pex Court in Official Liquidator Vs.
Dayanand & others had, after noticing some of the ju‘dgments/ord'ers of the
court which took a different view from the law settled in Umadevi,
observed that those cases were illustrative of the non-adherence to the rule

of judicial discipline which is sine qua non for sustaining the system.

11. In Harminder Kaur — (2010) |1 SCC (L&S) 202, the Apex Court had
" held thus:-

" Long service by itself may not be a ground for directing
regularization. Regularization is not a mode of appointment.
When appointments in public office are required to be made,
provisions of Articles 14 & 16 of the Constitution of India are
required 10 be scrupulously followed. When a departure is
made for not scrupulously following the conditions precedent
laid down in the statutory rules, as also the constitutional
scheme, il is imperative that the same must be done within the
four corners of the delegated power by the authority
concerned.”

12.  In the above case (Harminder Kaur), the appellants were school
teachers and they were appointed by the Education Department of
Chandigarh on contract basis for a specified period. In the offer of
appointment itself it was made clear that thé appointees would not have
any claim for ad-hoc/reg"ular appointments available in the Institute and
that the contractual appointment could be made only against sanctioned
post. The Apex Court while covn'cur'ring with the 'vi‘ew taken by the High
Court held that initial appointments of the appellants were made ih gross
v}iolatioff' of the provisions contained in the relevant Act and also the
doctrine of equality enshrined under Articles 14 & 16. However, taking
note of the admitted position that 800 posts of teachers were lying vacant,
the Apex Court expfessed the hope that the plight of the appellants would
also be ‘taken into éccount by the administration and consider the

desirability of relaxing the age-limit provided in the Rules.

)



(' 13.  In Nanjundappa (Supra)ﬁ‘ﬂthe Apex-'C-ourt had held thus:-

“If the appointment ztself lS in mfractzon of the rules or if it is in
violation of the provisions of the Constitution, illegality cannot be
regularized. Ratification or regularization is' posszble of an act which
is within the power and province of the authority, but there has been
some non-compliance with procedure or manner which does not go
1o the root of the appointment. Regularization cannot be said to be a
mode of recruitment. 'To accede to such a proposition would be to
introduce a new head of appointment in a’ef lance of rules or it may
have the effect of settmg at naught the rules

14.  We do not propose to burden this order by refeniﬁg to several other
decisions rendered by the Apex Court following the principles laid down

by the ﬁ?ejudge Bench of the Apex Court in Umadevi (Supra).

15.  But one disturbing feature that has been noticed in this bunch of
Vcas..es is that the authorities concerned, be it the Lakshadweep
Administration or the Village (Dweep) Panchayats/District Panchayats,
“have not shdwn any anxiéty about the sad plight of many of the employees
who have continued in service for one or two decades or slightly less. It
is also not clear whether any attempt was ever made to regularize the
services of those irregularly appointed employees who had corﬁp‘leted 10
years of service as indicated in Para 53 of the judgment in Umadevi

(Supra) at that point of time.

16.  Be that as it may, the fact remains that hundreds of employees in this
bunch of Original Applications have admittedly been working for a decade
or more with routine technical break of one or two days on completion of
89 days. It is true that the Administration or Panchayats may not require
the services of quite a nufnber of those embloyees throughout the year; but
still it appears that many of them have been allowed to continue. Many of
them have been engaged in one scheme or the other sponsored by the
Central Government or m some such'othe'r schemes or programmes floated
by the Admmlstratlon on its own by utilizing the funds ava1lable w1th it.

The Admmx%tratlon or Village (chep) Panchayats have not come out with
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any data as regards the actual requirement of employees in various
departments’ under them. It has been noticed that in some of the
departments, the casual employees have been working apparently against
regular posts for years together. Why is it that such posts are not identified and

sanctioned ? There is no clue.

17.  Learned counsel for the respondents has submitted before us that the
policy of the Administration is'to give minimum employment to maximum
number ofjoblees people at least for a few days in a year by engaging them
in one scheme or the other. The policy is laudable. But still, the question is
why large number of employees working on certain posts for years together
without any prospect of being regularized or absorbed, are being kept on
tenterhooks like this ? The very faet that these people have been allowed
to continue on those posts for years together will show that such posts are
not of casual nature. We do not propose to deal with the above aspect any

further at this stage though it may be observed that the attitude of the

Administration and the local Panchayats appears to be totally uncharitable, -

to say the least.

Panchavyath Cases

18. In the other bunch of 80 Original Applications, in which the
applica-’nt:sﬁfihave been engaged by Village (Dweep) Panchayats or District
Panchayait,v the main contention raised by the learned counsel for the

Administration is that this Tribunal has no jurisdiction to entertain these

cases in view of the decision rendered by a Division Bench of the Kerala

High Court in Naderkoya (Supra).

19. In the above case, some casual labourers working in the Water
Supply Scheme of the Village (Dweep) Panchayat of Agathi Island had
approache’;d__this Tribunal, aggrieved by the failure of the Union ef India
and the,“Lékshadweep Administration in granting them temporéry status
under the Scheme for Temporary Status & Regularization introduced by
the Union of India, in O.M.No. 51016/86/Estt (C) dated 10.09.1993. It

appears that the upkeep, maintenance and distribution of the drinking water
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to the local residents of Agathi Island were initially undertaken by the
Public Works Department. Later, it was‘ entrusted to AVAM . So

Grant-in-Aid was provided to meet the additional expen‘dituref and
Society used to manage the'Schéme. Later, Island Councils were brought™
into existence as per Islan@ Council Act. Still later, the Councils were
abolished as the Lakshadweep Island Regulation, 1988 was repealed by
Section 88 of the Lakshadweep Panchayat Regulation, 1994 and during
the year 1995 all the assets and liabilities of the Island Council of Agathi
were transferred to Village/Dweep Panchayat of Agathi. Thus all the
labourers working with the Water Supply Scheme came under the Village
(Dweep) Panchayat. The casual labourers who had approached this
Tribunal were admittedly under the services of the Dweep Panchayat and

they were being paid by the Panchayat from the fund available with it.

~ After considering the claim of.the casual labourers, the Tribunal issued the

following among other directions:-

a) The Second respondent ie. the Lakshadweep Administration
would adopt the Department of Personnel & Training Casual
Labourer (Grant of Temporary Status & Regularization) Scheme,
1998 and prescribe it prospectively to the Panchayats for granting
temporary status to casual labourers as per the parameters of the
scheme

b) The first respondent, i.e. .the Union of India in the Ministry of
Personnel. Public Grievances and Pension would ensure that
appropriate legal and technical formalities are completed and the
Scheme is made applicable expeditiously.

¢) From the date of issue of these orders and until the Lakshadweep

" Administration prescribes the scheme to the Panchayats for
regularization of eligible casual workers. no regular appointments
would be made by the Panchayats in respect of at least two third of
the regular vacancies in Group D which would be kept reserved for
the regu/arzzatzon of the casual workers under the scheme

(d) No casual workers, mc[udmg the applicants, who are in the
service of the Panchayats on the date of issue of these orders would
be retrenched on the face of availability of work or for making way
for fresh recruits without considering them for the grant of temporary
status if eligible as per the scheme.

20. The Division Bench of the High Court while allowing the Writ
Petition filed by the Administration noticed that another Bench of this



identical relief claimed by some other casual labourers; holding thus:-

21,
Court in O.P.N0.28776/2001.

"We have carefully perdsed the pleadings and other materials on
record. We have also given our anxious consideration to the rival
submissions. We find that in both these O.4s under consideration,
the applicants were engaged by the Island Council of

Androth/Minicoy. They might have continued to be engaged
- subsequently by the succeeding local self Government body, namely

the Village (Dweep) Panchayat of Androth/Minicoy. The

~ Chairpersons of the respective Island Council might have with or

without proper authority from the Councils issued what are
purported to be appointment . orders and the subsequent service
certificates. We have good reason 1o reject the same as those do not
reveal the applicants' nexus with the Administration of U.T. of
Lakshadweep in order that they might have a cause of action before
us. The applicants have not adduced any evidence to show that they
were appointed against any posts sanctioned or approved by the
Lakshadweep Administration................

In the case on hand the applzcants were not employed against
any posts sanctioned by the administration and that would make all
the difference. The Island Council or the Chairpersons, as the case
may be, for reasons best known to them, seem to have accommodated
these people. They might rightly come under the wage employment
programme as a poverty alleviation measure under the DRDA or
they might have been employed since the Village (Dweep) Panchayat
authorities considered it expedient 1o give employment 10 them. It
probably might have offered some succor by way of daily rated
wages o the unemployed local persons.................

Neither the Panchayat authorities (respondents 4 and S) nor
the applicants have shown how the posts created/retained in addition
to those sanctioned ‘by the Administration could be considered
regular. As matters Stana' the Administration of U.T. of Lkshaa’weep
has no accountability as far as the matter of regularization of the
applicants are concerned. The anxiety of the U.T. Administration (o
prevent misapplication of funds granted to the Village/District
Panchayal for developmental purposes towards expenditure on
account of wanton appointments of staff’ against posts neither
created nor sanctioned nor approved is legitimate. "

@

Tribunal in Original Applicationsj}lé.l_297 & 218 of 1998 had rejected an

-~

The above decision was confirmed by a Division Bench of the High

Still later, OA No.1008/1997 and OA ,

No.571/1998 were also dismissed by a common order following the

decision mentioned supra, This order was also confirmed by the High

Court in O.P.No,35164/2001 .
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22, After referring to the above orders, the Division Bench of the High
Court in Naderkoya (Supra) held that Lakshadweep Administration did not
have jurisdiction to frame scheme for absorption of casual employees in
the service of the Panchaya.t. It was further observed that the quéstion of
absorption was a matter which the Panchayat has to consider taking into

account its financial status and various other administrative policies. The

following are the observations of the Division Bench:-

"In view of the above mentioned circumstances, we have no

hesitation to hold that the Tribunal has committed a grave error in

giving direction to - Lakshadweep Administration to adopt the

Department of Personnel & Training Casual Labour (Grant of
Temporary Status & Regularization) Scheme 1993 and prescribe it

prospectively o the Panchayats for granting temporary status (o .
casual labourers. The direction given to the Panchayat not to effect

any appointments till the Lakshadweep Administration frames

Scheme, is illegal and do not fall within the jurisdiction of the

Tribunal. Further direction given to the Panchayat that no casual

workers would be retrenched on the face of availability of work falls

within the domain of the Administration. In such circumstances, the

order passed by the Tribunal in OA 820 of 2001 stands set aside."

23.  In this context, it is pertinent to note that in many of the cases, the

Chairpersons of the Panchayats have issued orders of appointment of

casual labourers. It is fairly conceded by the learned counsel for the
applicants that such orders could have been issued only by the Executive

Officer of the concerned Panchayat. Strangely, in some of the cases, the

Panchayats are represented by their Chairpersons and not by the Executive

Officers. | o

24.  There is yet another aspect of the matter. In the course of hearing of
the cases, it was submitted by learned counsel for the applicants in some
cases that different political parties are in power in various Panchayats.
Equations of power have changed after the last Panchayat elections. Some

of the orders of appointments were cancelled by the successor Committee

~in office of these Panchayats. More importantly, fresh engagements are

being  made on  political  basis  and some of  the

disengagements/retrenchments also have political colours.
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25.  In OA 300/2013, the Chairperson of Village (Dweep) Panchayat of
Androth Island has appeared through Advocate R.K.Muraleedharan, and
contended in the written statement, inter-alia, that termination of services
of the applicants in the above case is exclusively within the jurisdiction of
the Panchayat especially after issuance of Annexure R4(b) notification
dated March 7, 2012 issued by the Administration of the Union Territory
of Lakshadweep. It is pointed out by the learned counsel that by virtue of
Annexure R4(b) notification issued in terms of Articles 243(g) of the
Constitution, the Panchayats are vested with powers and authority to
function as institutions of local self governance. The learned counsel has
invited our attention to various clauses contained in the above notification
in support of the argument that the Panchayats are vested with the right
and authority to "hire and fire" employees. However, it is conceded that
the Village (Dweep) Panchayats have no power to regularize the services
of the applicants though the Panchayats are in dire need of the services of
the applicants who are having sufficient experience. It is further conceded
by respondent No.4 in the above case that the Panchayats are not vested
with the power to create any post without prior approval of the

Administration.

26. Strangely, in most of the cases relating to employees engaged by the
Panchayats, the Standing Counsel for the Administration himself has

appeared for the Panchayats as well.

27.  Learned counsel for the applicants in some of the cases have invited
our attention 1o various provisions contained in the Lakshadweep
Panchayat Regulations, 1994 and the allied rules thereunder. While
inviting our attention to Lékshadweep Panchayat (Grant-in-Aid) Rules,
1997, Sri P.V.Mohanan who appears for the applicants in some of the
cases, contends that once the Administration sanctions 'Grant-in-Aid", it is
for the Panchayat to execute the various works like road

construction/repair/maintenance, ~ water  supply,  drainage, local
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development works, primary education, health and sanitary scheme etc.
For this purpose, the ‘Panchayats can engage workers and therefore
necessarily the Panchayats have the power to regularize or absorb casual
workers, especially after-the introduction of the Lakshadweep Pahchayats
Regulations, 1994. The learned counsel has invited our attehtion to
Article 234(g) and Article 40 of the Constitution of India in this context.
We do not propose to refer to or deal with identical arguments advanced
by other learned counsel as well, since it has already been noticed that
going by the decision in Naderkoya (Supra), this Tribunal has no
jurisdiction to entertain this bunch of Original Applications relating to

employees who were engaged by the Panchayats.

28.  Sri N.Unnikrishnan who appears for the applicants in OA 394/2013
has raised a further contention that the casual labourers who have been
~working for more than 240 days in a calender year are entitled for
protection under Chapter V (a) of the Industrial Disputes Act and that their
services cannot be dispensed with arbitrarily. It is further contended that
one set of casual employees cannot be replaced by another set of casual
employees as held in State of Haryana Vs. Piara Singh - (1992) 4 SCC
118. The learned counsel points out that some of the applicants in OA
394/2013 have been working: since 1994 while others have put in more

than 4 years of service. -

29. The sum and substance of the arguments advanced by the learned
counsel for the applicants in all these casés is that they may be allowed to
continue in service, albeit on casual basis. It is true that the applicants in
all these cases, whether in the category of Panchayat or non-Panchayat,
have been working on casual basis for a large number of years. It has been
noticed already that some of the abplicénts have been working since 1994
and many of them since 1997. Quite a few of them have been working for
periods rarigirig between 5 to 10 years. There are only very few who have
been working for 2-3 years or less. Most of them are still continuing on the

basis of interim orders passed in these cases.



30. When these cases had: ceme uij“ foryéo‘n'sidération before a Single
Bench (Judicial Member) on'3.7.2013, the following order was passed:-

“9. - Perusal of the applications reflects that save that in all the
cases, the period of engagement at one stretch is limited to 89 days
and with an artificial break of one day, the cases are not identical in
other aspects, In many, the period of engagement is for over two
decades, in some, specific qualifications have been prescribed; in
some other the work cannot be carried out by all as such jobs
requires either training or specialization or training. Admittedly, a
number of applicants have been functioning as casual labourers for
decades by now. Most of them have been through regular selection
though some of those had not.initially registered their names with the
authority concerned. Some of them have been functioning in
veterinary units which require special skill; some function as drivers
and the like. In many cases, the wages are fixed per month. Thus,
the applicants do not constitute a homogeneous group but a
heterogeneous cluster. Continuance of interim order or vacation of
interim order for all without intelligible discrimination would not meet
the ends of justice. Keeping in view (a) the rights that might have
been crystallized by some (e.g. in respect of those who have been
functioning - for ‘a long time without the intervention of the
Court/Tribunal), (b) the qualifications prescribed in-some cases, (c)
the specialized nature of the job, which cannot be performed by all:
(d) the consolidated amount payable to some instead of wages on
per day basis under the Wages Act, (e) the fact that many of the
applicants are functioning under certain scheme, continuance of the
interim order has to be considered differently for different categories
of applicants though till now, by a common order on 4" June, 2013
and thereafter the interim order has been passed. \

10.  For this purpose, all the serving casual labourers should be
identified and grouped as under :-

(a) Those who have put in more than 10 years of casual labour
service, with or without the  artificial break. These may
include those who have been inducted with specific qualification
of matriculation/IT| and the like and also those who have been
inducted under specific s-chemes i
(b) Those who have been inducted with specific quallf/cat/on of
matriculation or other specialized course beyond Matriculation, such
as ITl, or possessing specialized skills, such as date entry operator,
drivers etc. which job cannot be accomplished by ordinary casual
labour normally engaged for manual works. This list may include
those who have been engaged under some project or scheme, but
not coming under (a) above, i.e. with less than ten years of service.

(c) Those who. have been engaged under one scheme or the
other (other than those who have been engaged under the Mahatma
Gandhi national Rural Employment Guarantee Scheme (MGNREGS
for short), but not those who come within (a) or (b) above.
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(d)  Those who come under the MGNRGS scheme
(e)  Those who are mere casual labourers not falling under any of
the above.

11.  Of the above, disengagement of the existing casual labourers
and replacement by others in the waiting list should be first in
respect of (e) above. These casual labourers cannot claim any right
to continue and they have to be rotated. And in their place, for 89
days, those in the waiting list (wardwise/Islandwise) may be
engaged. This again, should be after giving them a notice of two
weeks before disengagement. The purpose of giving two weeks
notice is that if the casual labourers sought to be disengaged feel
that they belong to category (a) or (b) above, they may make due
representation and the same would be considered forthwith by the
Administration and their decision communicated to such individuals.

12.  Similarly, those coming under group (d) above, ie. those
who have been engaged under the MGNRGS could be disengaged
as in their case the scheme itself was affording employment for a
period of a minimum of 100.days, which:would enable those who
are still waiting to avail of the benefit of the scheme. Such of these
casual labourers could be disengaged after they have been granted
100 days of work and hereagain, fter g/wng them a notice of two
weeks before dlsengagement - :

13. . In respect of (c), if the scheme. under which the casual
labourers have been engaged provides for certain conditions
precedent for disengagement, it is subject to such a condition only

~ their services could be disengaged. Rest of the casual labourers
shall continue until further orders. : i

14.  In respect of (b) and (a), their services as casual labourers
shall not be disturbed until further orders. The disengaged casual
labourer (as contended by the counsel for the applicant in OA No:.
507 of 2013), if falls under (b) or (a)-above, i.e. with more than ten
years of service or with specific qualification such as matriculation or
the like (here stated to be ITl), he shall be re-engaged before the
next. date of hearing and confirmation given on the next date of
hearing.” : :

31. Pursuant to the above order, the Panchayats/Departments have
issued certain circulars which afe marked as Annexure A5 to A8 i:n OA
300/2013. Apparently, some attempt has been made to categofiie the
labourers group-wise as delineated in the above interim order. Thereafter,
several employees were sought to be disengaged. Understandably, all these
employees who faced the threat of disengagement have approéched this
Tribunai and those Original Applications are also included in this bunch of

cases. It appears that the Administration has also sought to rely on the
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judgment of the Division Bench of the Kerala High Court in O.P.(CAT)
No.133/2012 and No.606/2012, contending, inter-alia, that its policy is to
give minimum employment to maximum people at least for a few days ina
year. In this context the Administration has also referred to some of the
schemes floated by the Union of India which ensures minimum 100 days'

employment in a year to maximum number of people.

32.  The short question that arises for our consideration is whether the
applicants are entitled to get their services regularized or not. It has been
noticed already that there is nothing on record to show that the applicants
had been engaged against any sanctioned posts or that they were so
engaged after undergoing regular selection process. In our view, the
Administration has been largely respohsible for the prevailing unfortunate
scenario. It may be true that the Administration or Panchayats in their
anxiety to give some solace to a large number of unemployed people might
have engaged these applicants on casual basis. Undoubtedly, their services
were required in various Departments. or Works as otherwise many of the
essential services would .not have been in operation. Because of the
peculiar geographical nature of the tiny islands and also the scarcity of job
opportunities, the islanders are destined to face this rigmarole without any
demur or protest. These people cannot aspire to get employment in the
mainland also. The predicament of the islanders is understandable.
However, going by the catena of decisions referred to above, it cannot be
held that the applicants are entitled to get their services regularized. It has
been repeatedly held by the Apex Court that there is no room for any
sympathy for such casual labourers even if they have continued in service

for a large number of years.

33.  But, in our view, the Administration has to necessarily give adequate
consideration to those employees who have been working on casual basis
for more than a decade or two. Similarly, the plight of those employees
who have been working on casual basis for the:last S to 10 years is also

equally pitiable. These employees, in our view, are entitled to get the
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benefit of relaxation in age and other essential qualifications to the extent
possible whén fresh recruitments are'being made. It shall be ensured by the
Administration that the entire process of engagement of employees on casual
basis (if it becomes extreinely essential and unavoidable) is streamlined so
as to avoid unnecessary legal complications in future. Appropn'ate
guidelines/regulations can be formulated for engagement of casual
employees in the projects (either seasonal or otherwise) that may be

implemented in the island.

34. We refrain from issuing any other directions since, in our view, it
falls within the domain o.f the Administration. However, the Administration
shall.address the issue relating to all these-employees.who have been toiling
for years together on casual basis, with utmost compassion, and give them
the benefit of relaxation in age, educational qualifications etc. while making

regular recruitment, -

35. Original Application Nos. 212, 266, 268, 299, 325, 347, 354,. 366,
372, 380, 488, 499, S09 & 1225 of 2013 are disposed of with above

directions.

36. As regards other Originél Applications, where engagements were made
by Panchayats, it is held that this Tribunal does not have jurisdiction to
entertain them. It will be open to the applicants to approach appropriate
judicial forum :for redressal of .,thcir.v grievances. - These Original Applications

are, therefore, dismissed.

37.  The interim orders in force as on today shall remain extended till
April 4,2014. !
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